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title: Discussion on the Supplementary Demands for Grants in respect of the Budget-General for the year 2016-2017 (Discussion concluded).

HON. DEPUTY-SPEAKER: The House will now take up discussion and voting on Supplementary Demands for Grants in respect of Budget (General)
for the year 2016-17.

Shri Adhir Ranjan Chowdhury has tabled three cut motions to the Supplementary Demands for Grants in respect of Budget (General). If the hon.
Member wants to move his cut motions, he may send a slip at the Table within 15 minutes indicating the serial numbers of the cut motions he would
like to move.

A list showing the serial numbers of cut motions treated as moved will be put on the Notice Board shortly thereafter. In case the Member finds any
discrepancy in the list, he may kindly bring it to the notice of the Officer at the Table immediately.

Motion moved:

"That the respective supplementary sums not exceeding the amounts on Revenue Account and Capital Account shown in the third
column of the Order Paper be granted to the President of India, out of the Consolidated Fund of India, to defray the charges that will
come in course of payment during the year ending the 315t day of March, 2017, in respect of the heads of Demands entered in the
second column thereof against Demand Nos. 1 to 3, 5to 7, 9, 12 to 20, 28, 29, 32, 34, 37, 38, 42, 44, 48, 50 to 52, 54, 58, 60, 61, 64,
66, 68, 74 to 77, 81, 82, 84, 85, 87, 89 and 93 to 98."

DEMANDS

SHRI K.C. VENUGOPAL (ALAPPUZHA): Hon. Deputy-Speaker, Sir, thank you very much for giving me this opportunity to participate in the
debate on the Supplementary Demands for Grants (General).

GST is a uniform legislation to avoid multiple taxation and provide a transparent legislation on taxation. It has been passed by the Rajya Sabha. It
could have been passed five to six years back if the Government of the day had cooperated with the then UPA Government in those days. Anyway, it
is better late than never. It has now been passed.

Sir, coming to the Supplementary Demands for Grants (General) moved by the hon. Finance Minister, I would like to express my views and share
some concerns relating to the economic growth of the country. We are on a growing path. Our economy is growing. Our GDP is around 7.5 per cent
and above. Every body will agree that it has not happened by way of any miracle in 2014, It is the result of the continuous effort of the two
successive UPA Governments and the policies of that Government. This Government is also carrying on those policies and is on the path of growth.
But these gigantic figures of GDP growth and numbers will not reflect the actual economic development of the country. For that we need
improvement in human development index, quality of life, rule of law in the country etc. These are the aspects which determine the actual
development of the country.

I think, the hon. Finance Minister will agree that for a sustainable economy there should be freedom, fraternity and equality in the society. The
last two UPA Governments initiated many steps by taking into consideration these aspects and brought into effect the most popular programmes like
MNREGA and the provisions of the Food Security Act. These programmes are implemented through comprehensive planning and sufficient financial
support from the Central Government. Hon. Finance Minister, I am sorry to say that for the last two years we are seeing a complete setback in
respect of certain Centrally-sponsored schemes. For example, take the example of the MNREGA. The hon. Finance Minister said in his last Budget
speech and he said that if the total amount of Rs.38,000 crore allocated in the last Budget is spent, it will be the highest Budget spent on MNREGA.
It has been questioned by many activists and also researchers in this field. They have pointed out that in the 2016-17, the allocation of fund in
MNREGA is still below the highest allocation of 2010-11. At that time the allocation was Rs. 40100 crore.

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY): Allocation and expenditure are different.

SHRI K.C. VENUGOPAL: I am coming to the expenditure of this year. Look at the last financial year -- the total expenditure till date is Rs. 37000
crore which excludes spending liabilities of Rs. 6000 crore and together it is Rs. 42000 crore. This still does not include the data entry and the
employment during the month of March 2016. That would be around Rs. 3000 crore. Again, add on to this an amount on account of inflation at
approximately eight per cent which would be approximately an additional Rs. 4000 crore. So, it is safe to say that any allocation less than Rs. 50000
crore would be insufficient as per current rates of employment.



What is happening, Sir? Many States are not in a position to give wages to the employees especially women employees. Many States are not
in a position to give it. How can we believe what he has told? The hon. Finance Minister has told in the last Budget speech that he will give Rs. 5000
crore as arrears. What has the FM given? He has given only Rs. 2000 crore. That Rs. 3000 crore is still pending with you. This time also, you told us
that whenever money is needed, you are ready to give it. How can we believe you? Our experience is somewhat different.

Therefore, there are still pending wages of poor employees working in MNREGA. The Government should look into it.

In addition to that, agriculture is the most important subject. What is happening in agriculture sector? There is a fund cutting in the allocation to the
States by more than half in the 15 Central Agriculture Schemes like the Rashtriya Krishi Vikas Yojana, the National Mission for Sustainable
Agriculture and Education and Watershed Programmes.

On the last day, we had discussed about some schemes. The share of the Central Government to significant social sectors including agriculture,
education, health care and child development have been reduced. For example, for the second year in a row, the Government has reduced funds
available to Child Health Intervention. Yesterday, we discussed SDGs. Hon. Maneka Gandhi spoke on it. What is the allocation for child development?
There is a massive cut from Rs. 15,483.77 crore to Rs.14,000 crore. This is happening in a period when high malnutrition rate has been reported.

The National Family Health Survey data for 15 States shows that 37 per cent of our children under the age of five are stunted; 22 per cent were
wasted while 34 per cent under the age of five are under weight.

The Economic Survey before the Budget presented by the Finance Minister has clearly indicated that India needed to increase investments on child
nutrition programme if it were to capitalise on the demographic advantage offered by its young population. You are acting against that.

There is a huge cut in the child development area. Then how can you address malnutrition issue?

Again, the Mid Day Meal Scheme is meant for poor students. Funds for it has been cut from 0.7 per cent in 2014-15 and now it is 0.49 per cent in
2016-17. This is very bad.

Accordingly, health sector is one of the important sectors. What is happening there? In the Budget allocation, there is a slight increase from
Rs. 19,135.37 crores in 2015-16 to Rs. 19,437 crores in 2016-17. But actually it represents a 6 to 7 per cent decrease per capita which is not
sufficient considering the present state of population and inflation rate.

About MNREGA itself, the hon. Minister for Rural Development, Shri Birender Singh, has given a letter to the Finance Minister that at least he
should fulfil the promise given to the Parliament. That is what the other colleague of the Finance Minister wrote to the Finance Minister.

Therefore, health is most important. As per 12" Five Year Plan document, the total public funding on core health is envisaged to increase to
1.87 per cent of GDP by the end of the Plan. What are you giving in health sector? It is nothing more than that.

I have a comparison to make. For ICDS, for 2013-14, the allocation was Rs. 16,400 crore and now it is Rs. 14,862 crore. For Rural Drinking
Water Scheme, the allocation was Rs. 9691 crore for 2013-14 and now it is Rs. 5000 crore for 2016-17.

Sir, what is the fate of the Panchayati Raj Ministry now? The Minister for Rural Development is here. The Ministry of Panchayati Raj is facing a
huge threat after the Government shuttered two of its key programmes like the Backward Regions Grants Fund (BRGF) and the Rajiv Gandhi
Panchayat Sashaktikaran Abhiyan.

Several officials in the Ministry and the public have a feeling that this Ministry is going to be shut down and it will become a Department in the
Ministry of Rural Development. You are talking about the Sustainable Development Goals. By weakening the Ministry of Panchayati Raj, what
message are you conveying? It is very unfortunate.

This Government has decided to reduce the number of the Centrally Sponsored Schemes from 72 to 27. It is a move likely to result in the States
picking up higher tab on these Schemes. Of the 27 Centrally Sponsored Schemes, the Centre will fully fund only ten Schemes; and the rest of the 17
Schemes will be funded on the 50:50 ratio. What will be the fate of the Centrally Sponsored Schemes?

I agree that this has been done on the recommendation of a Niti Aayog panel headed by Shri Shivraj Singh Chauhan, the Chief Minister of Madhya

Pradesh. He has given a Report on 27t" October. In that some Schemes have been merged with others and the States have been given the option to
continue with the earlier Schemes left out in the restructuring.

The hon. Finance Minister says that his Government has given more powers to the States and more funds to the States and that the allocation has
been increased from 32 per cent to 42 per cent, which is a ten per cent hike, through devolution.

I would like to put a simple question to the hon. Finance Minister What is the allocation for agriculture by the Madhya Pradesh Government? Shri
Shivraj Singh Chauhan has made this particular recommendation. What is the Budget allocation for the present year for agriculture by the Madhya
Pradesh Government? I can tell you that the Madhya Pradesh Government has reduced the allocation for agriculture by Rs. 1,396 crore. It is not only
for agriculture but also for poultry, dairy, forestry, plantation, and fisheries. There is a reduction of Rs. 1,396 crore in Madhya Pradesh. We can see

that not only in Madhya Pradesh but also in some other States.

You are reducing the allocation for Centrally Sponsored Schemes saying that you are giving ten per cent more to the States. But States are in
difficulty. They have their own compulsions and commitments. What is happening is that the most important Ministry, which is the Ministry of
Agriculture, is being sidelined. Is it a correct approach?

Our farmers are committing suicides. In 2014, India recorded 12,360 farm suicides. This is not our statistics. Around 3,280 farmers committed
suicide in Maharashtra itself in 2015, the highest since 2001. According to a data tabled in the Rajya Sabha on 4th March, 2016, everyday almost



nine farmers commit suicide. As many as 5,650 Indian farmers committed suicide in 2015, 15 farmers a day, according to the data published by the
National Crime Records Bureau. This is the Government records, not our records.

The farmers are not getting good prices for their produce and they are leaving huge swathes of land fallow. This has resulted in a decrease in food
production. That is why inflation is also rising.

We have discussed inflation the other day. That is why I am not going into details of that issue. But retail inflation rate is 7.55 per cent, which is a

21-month high. As per the data provided by the Ministry of Statistics, not just the prices of commodities are increasing. The education cost has also
increased by 13 per cent; housing cost has increased by 10 per cent; the cost of health care has increased by 14 per cent; and the cost of electricity
has increased by eight per cent since the new Government took charge in May 2014. Can we call this achche din? Are you providing achche din to
the people? For the last two years, this index is increasing. The education cost is increasing; and the electricity cost is increasing. How can you tell
this is achche di?

In addition to this, the prices of crude oil is also increasing. The hon. Finance Minister has informed that the profit from the decreasing international
crude oil prices is divided into three portions. That is what the hon. Finance Minister told us. One is for the oil companies and the others are for the
progressive flagship programmes of the Government. I have a simple question. Which flagship programme of yours is better than MGNREGA? Which
flagship programme of yours is better than the loan waiver of Rs.72,000 crore to farmers? Which flagship programme of the NDA Government is
better than the National Rural Health Mission? Which flagship programme of yours is better than the Food Security Programme? Without taxing
anybody, the UPA Government had implemented all these programmes.

You are telling that benefits derived due to decrease in the international crude oil prices is not transferred to the common man because you want

money for developmental activities. What is the justification? What is the rate of petrol in 2013? On 15t April, 2013, petrol price was Rs.68.31 per
litre; on 16.7.2016, it is Rs.62.51 per litre. What is the crude oil price at that time? It was 115 dollar plus per barrel. Now, it is below 50 dollar per
barrel. How is it happening? When it comes to diesel, it was Rs.48.63 per litre in April, 2013; now, it is Rs.54.28 per litre.

Excise duty rates in April, 2013 was 9.48; now, it is 21.48. It has risen from 9.48 to 21.48. You have imposed excise duty so many times.
Therefore, the hon. Finance Minister should tell the people as to what is happening.

In regard to unemployment rates, the NDA Government has promised the country. In 2014, 4.21 lakh new employment opportunities were created.
In 2013, 4.1 lakh employment opportunities were created. In 2015, it was only 1.35 lakh employment opportunities were created. This is the
statistics of Labour Bureau, not mine. This is very bad. What is the meaning of good governance? Please enlighten us. Government is taking money
from the people but not giving it to the poor people, not giving it to the farmers, not giving it to the children. This is not a good economic review in
my opinion.

Yesterday, the GST Bill was passed. You have introduced new cesses. There is a cess for Swachh Bharat Abhiyan. Whenever you implement a new
scheme, you pass on a new burden to the people. When you started implementing Swachh Bharat Abhiyan, you imposed a cess of 0.5 per cent. In
the case of Krishi Kalyan Programme, you imposed a cess of 0.5 per cent. Service tax has been increased from 12.36 per cent to 14 per cent. This
has been changed anyway. What is going to happen to these cesses after the GST comes into effect?

The economic and social progress that we are seeing is being threatened by growing intolerance in the country. We cannot create a
sustainable growth and growth in economy without peace and harmony. We have repeatedly reminded the Government about this. But we see
increasing attacks on writers - killing of writers like Pansare, Kalburgi and Dabolkar.

What is happening now in the name of cow protection? Every day people are beaten. Women, Dalits, Muslims are beaten in the name of cow
protection. Cow protection is the duty of the State Government. We are all supporting that. Who has given the authority to Gau Rakshakto kill
people in the name of cow protection? What action has been taken by this Government? This is very unfortunate. I would like to emphasise on the
fact that we cannot have a sustainable and dignified economy with this climate of intolerance.

Reacting to growing intolerance, Shri Raghuram Rajan, the Governor of RBI, has appealed for tolerance of diverse opinions and challenges to
established orthodoxies. He also warned that India's long-term economic prospects depends on a climate of intellectual freedom. What happened to
Shri Raghuram Rajan? Hon. Finance Minister has congratulated the Chief Minister of Kerala, Shri Pinarayi Vijayan for appointing Shrimati Gita
Gopinath as his Economic Advisor. That is good. Their Polit Bureau is not accepting her appointment. That is a different issue. But you have already
congratulated Mrs. Gita Gopinath because, 1 think, she is a good economist. But how is Dr. Raghuram Rajan? Is he not a good economist? Why is an
unceremonious send-off being given to Dr. Raghuram Rajan? The people are expecting a reply from the hon. Finance Minister. The country is
expecting a reply from the Finance Minister.

Sir, before the General Elections of 2014, Narendra Modjiji said that if you give me power, we will bring back the entire black money within 100 days
and we will distribute Rs. 15 lakh to every citizen of this country. What happened to that promise? Nothing has happened. But NPA is increasing
everyday.

Bringing down the prices of essential commodities was also a promise made by the NDA. What has happened to that? The prices of essential
commodities are increasing and price of da/is skyrocketing.

The NDA promised that when they come to power, there will be 'minimum government and maximum governance'. But is there 'minimum
government' now? 'Minimum government' has become 'maximum government'. But your promise on 'maximum governance' has become 'minimum
governance'. Definitely the people of India will seek answer from you. They will definitely punish you. You should change, you should realize the
sentiments of the people and you should take people friendly measures.

With these words, I conclude.
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*SHRI C. MAHENDRAN (POLLACHI): Hon. Deputy Speaker, Vanakkam. I thank Hon. Chief Minister of Tamil Nadu our beloved leader Dr.
Puratchithalaivi Amma for allowing me to take part in the discussion on Supplementary Demands for Grants (General) for the year 2016-17.Unlike
last 5 years, there is increased allocation of funds in the current Budget, to be released to the States by the Union Government. Hon. Chief Minister
Dr. Puratchithalaivi Amma has, in the past, made several suggestions for the consideration of the Union Government. Based on the valuable
suggestionsof Hon. Puratchithalaivi Amma, I am glad that the Union Governmenthas now proposed certain financial reforms to be brought during the
year 2017-18. As regards implementation of several Centrally sponsored Schemes, I urge upon the Union Government to immediately release the
pending dues for Tamil Nadu. As per the Economic Survey of India, the subsidy to the rich stands at Rs. 1,03,000Crore. At the same time the subsidy
for the poor stands at a mere Rs. 16,369 Crore. In order to protect the interests of poor and needy people, I urge that the Union Government should
increase the subsidy provided to them. An amount of Rs. 35,984 Crore is only allocated for Agriculture and Farmers Welfare. This amount is
insufficient. I therefore urge upon the Union Government through the Hon. Deputy Speaker to allocate adequate funds for the welfare for farmers and
agriculture.

Under the Prime Minister Krishi Sinchayee Yojana, 28.5 lakh hectares of land will be irrigated. I urge that more funds should be allocated for
irrigating more area of land under this Scheme. Under the able guidance of Hon. Chief Minister of Tamil Nadu Dr. Puratchithalaivi Amma, several
programmes are being successfully implemented in the State for effectively managing ground water table. Since Tamil Nadu remains as a
progressive State, I urge that more funds should be allocated by the Union Government for implementation of such programmes in the State.

Sir, ' More Crop Per DropScheme of the Union Government is a welcome initiative. I wish to mention in this august House, with so much of happiness
that Hon. Chief Minister of Tamil Nadu Dr. Puratchithalaivi Amma has been successful in granting 100 per cent subsidy to the farmers of the State,
who use drip water irrigation. Hon. Chief Minister of Tamil Nadu Dr. Puratchithalaivi Amma is of the opinion that if high incentives were provided to
drip water and micro irrigation, it would have led us to better use of water and water management systems in the country. Due to monsoon failure
and prevalence of shortage of water in the country, drip water irrigation is considered to be one of the best water management practices to be
followed by us at this point in time.

Hon. Chief Minister of Tamil Nadu Dr. Puratchithalaivi Amma has been implementing a successful Scheme through which 100 per cent subsidy is
provided to small and marginal farmers and 75 per cent subsidy to big farmers who engage in drip water irrigation. There are proven remarkable
success stories in plantation of horticulture crops and vegetables by using drip water irrigation. I urge that the Union Government should allocate
adequate funds for implementation of this drip water irrigation Scheme throughout the country.

Sir, Agriculture is the backbone of our country. At a time we give importance to development of Corporate Sector and Digital India scheme, we
should not forget to give importance to our farmers. We should protect them by all means. We should never ever try to break the backbone of our
country, our farmers.

Prime Minister's Crop Insurance Scheme is one of the ambitious schemes of the Union Government which gets a low premium for the standing crops
cultivated by farmers. But a meagre amount of Rs.5,500 Crore allocated for this Scheme, which I feel, is insufficient. Additional funds should be
allocated.

Heavy rains played havoc in Chennai and its adjoining districts during last year. There were severe damages to lives and property. Because of the
sincere efforts of Tamil Nadu Government led by Hon. Chief Minister of Tamil Nadu Dr. Puratchithalaivi Amma the relief and rehabilitation works were
carried out on war-footing basis. Due to which, a major loss of lives is averted.

The Government of Tamil Nadu led by Dr. Puratchithalaivi Amma has successfully completed the herculean task of providing Rs.5000 each to more
than 34 lakh flood-affected people. Keeping in view of the flood damages in Tamil Nadu amounting to several thousands of Crores, the Government
of Tamil Nadu had demanded for immediate release of Central funds amounting to Rs.25,912.45 Crore for carrying out rehabilitation work and for
praviding relief to flood- affected and compensation to victims of natural disaster in the State. But the Union Government has so far released only Rs.



1960 Crore. Everyone is aware of the fact that the amount released so far is totally inadequate. I therefore humbly urge upon the Union Government
to immediate release Central funds amounting to Rs.25,912.45Crore so as to carry out relief and rehabilitation work in the flood affected State of
Tamil Nadu.

Hon. Deputy Speaker Sir, Irrigation is very much necessary for agriculture. Inter-linking of rivers at the national level is necessary for ensuring water
supply to all parts of the country. Hon. Chief Minister of Tamil Nadu Dr. Puratchithalaivi Amma has time and again urged upon the Union Government

about the need for nationalisation of rivers and interlinking them. Under the South Indian Rivers Management Scheme, all the rivers flowing through
south India should be linked. Additional funds need to be allocated.

For immediate implementation of Athikkadavu-Avinasi flood canal Scheme, an amount of Rs1862 Crore should be allocated for Tamil Nadu. Union
Government should also ensure clearances from the Ministries of Forests and Environment for this programme. Coconut growing is an important
industry in south India.

In order to protect the interests of coconut growers, particularly in the States of Tamil Nadu, Kerala, Andhra Pradesh and Karnataka, a minimum
support price should be fixed as Rs.140 per kg for procurement of copra. Separate funds should be provided. Aanamalai-Nallaru scheme is an
important scheme. Water that originates from Melneeraru passes through Solaiyaar, Parambikulam, and reaches Thirumoorthymalai after traversing
a length of 120 kms. In order to bring water directly from Melneeraru to Thirumoorthymalai dam, the implementation of Aanamalai-Nallaru scheme is
very much necessary. For implementation of this Scheme, the Union Government should allocate Rs.1600 Crore. Melamaravathi Scheme is also an
important scheme. The capacity of Amaravathi dam is 4 TMC. During rainy season on an average, 3.5 to 4 TMC of excess water drains into sea. If a
dam is constructed at Melamaravathi we can save at least 4 TMC water. I urge that the Union Government should allocate adequate funds besides
providing forest and environment clearances.

I wholeheartedly thank the Union Government for commencing the project work with an allocation of Rs.500Crore for execution of four-laning project
in the National Highway between Pollachi and Coimbatore.

Similarly in National Highway, NH209 , the work has commenced. I urge upon the Union Government to grant funds for acquisition of land and to
start the four-laning work in the National Highway No 209, between Pollachi-Udumalaipet-Palani-Ottanchathiram-Dindigul.

The condition of coir manufacturers in south India is very pathetic. These coir manufacturers do not get remunerative prices for their produce. Coir
products are being exported to foreign countries like China and the price for these products is fixed in those countries. I urge that the minimum price
should be fixed for coir products. I moreover urge through this august House that the Government should take necessary measures like adequate
subsidy, financial support, etc. to ensure selling of value added coir products. This will encourage the coir manufacturers besides protecting their
interests.

Sir, Amma Canteen-a scheme to feed the poor and needy- is an ambitious scheme successfully implemented by Hon. Chief Minister of Tamil Nadu
Dr. Puratchithalaivi Amma. The Union Government, after allocating adequate funds, should provide such canteen facilities to the poor and needy
living in all parts of our country, following the footsteps of Tamil Nadu. This scheme can help in a big way in feeding the poor. I once again thank
Hon. Chief Minister Dr. Puratchithalaivi Amma for making me a Member of Parliament and for allowing me to speak on this issue in this august
House. Thank you.

SHRI ABHISHEK BANERJEE (DIAMOND HARBOUR): Hon. Deputy-Speaker, Sir, I thank you for giving me this opportunity to participate in the

discussion on the Supplementary Demands for Grants. Well, this is my first participation in a discussion, after the historic win of the "Ma Mati
ManusH' Government in West Bengal. I stand here with immense pride and dignity, with my head held high, representing my people, representing

my State, who chose truth over lies and hype. Two months ago, the people of my State had three choices: (1) an ideology less unethical, venomous
alliance; (2) a party that runs on media hype and encourages religious fundamentalism; and (3) the Trinamool Congress, which worked for
development, which worked for peace, which worked for prosperity and which worked for communal harmony. The choices were clear, and the

people spoke loudly and clearly. They blessed Mamata Banerjee's Trinamool Congress with even a bigger mandate this year. Profoundly and whole-

heartedly, they elected a Government that works sincerely; they elected a Government that works transparently; they elected a Government that
delivered on its promises; and, moreover, they chose a Government that is fearless, that is bold and that is honest.

Now, let us look at the promises made by the Central Government — a Government that speaks about cooperative federalism; a Government that
talks about strengthening the Centre and the State relationship; a Government that tweets on almost every subject, but remains mum and silent on
important issues like when Dalits are killed, when young minds in Kashmir are pained and anguished. ...(Interruptions) Sir, please have patience
because you will get your time. I am representing my people.

This Government often speaks about competitive federalism, about States competing with each other to perform better, but in the past two years,
cooperative federalism has merely been a slogan — an empty slogan and not the reality. The Chief Minister of West Bengal wrote to the Prime
Minister of the country in April/May, 2016, that is, almost 14 months back detailing the ways in which the Centre was shortchanging the States.
There has been no positive response since then. If one may recall the past, in 2012, the former Chief Minister of Gujarat and the present Prime
Minister of the country, hon. Prime Minister Narendra Modi Ji, wrote about cooperative federalism in his blog. Let me quote:

"Sitting in New Delhi, the Centre may not always be able to do justice to the potential needs of various States across India. By virtue of
being closer to people, State Government can respond much better in understanding and fulfilling the expectations of the people



through good governance."

It sounds good, Sir. They are beautiful words, which were forgotten after covering a mere distance of 920 kilometres; to be more precise, forgotten
after taking the flight from Ahmedabad to Delhi. Such is the magic in Delhi's air!

From this Government's record, it is clear that there has been no cooperative federalism or competitive federalism. What we have today,
unfortunately, is camouflaged centralism in the name of cooperative federalism. There has been talk of fiscal transfer to the States, but
unfortunately, the reality is the Central Government has withdrawn its financial support from nearly 39 major schemes like National E-Governance
Action Plan; Modernization of Police Force; Additional Central Assistance for LW-affected Areas; Backward Regions Grant Fund; Special Assistance
for Hill Areas; Scheme for setting up 6,000 Model Schools; Scheme for Central Assistance to the States for Developing Export Infrastructure and
Other Allied Activities; National Mission on Food Processing; and Tourist Infrastructure. This is not the end. Also, 58 important schemes like
Rashtriva Kisan Vikas Yojana, National Food Security Mission, Bringing Revolution in Eastern India, National Rural Drinking Water, Sarva Shiksha
Abhiyan and National Livelihood Mission.

The Central Government has substantially reduced its funding. It is unfortunate that the Centrally Sponsored Scheme and the Budget for Sarva
Shiksha Abhiyan has been reduced from Rs.9,000 crore to Rs.2,000 crore. Is this what we call 'cooperative federalism'? The answer is 'no'. This is
‘camouflage centralism'. West Bengal is being weighed down today by a massive debt of more than Rs.3,08000 crore left behind by the previous
dispensation of the Left Government who ruled the State and ruined the State for 34 long years. Other States like Tamil Nadu, Maharashtra, Uttar
Pradesh also have debt in excess of Rs.2 lakh crore. Has there been any waiver since then? Has there been any support from the Central
Government's end? Has there been any initiative to curtail or reduce the amount by truncating the same amount? The answer is 'no'. This is what
we do not call ‘cooperative federalism'. This is 'camouflage centralism'.

The Planning Commission also has been abolished and the States have lost an important platform where they can raise their concern, can talk
on behalf of their representatives and the State, where they can raise important issues. Meetings are being called without consulting and discussing
with any one. You give time to the Chief Minister to speak based on the colour of their Party flag and your political equation. That is very unfortunate
thing that we are facing today.

The Government talks about 'competitive federalism'. It sounds good. They want one State to compete against another in a good spirit. But
let us take this concept of ‘competitive federalism' at another level, Let us see how the States are fairing when they are getting compared to the
Centre. Since I come from Bengal, I will take Bengal as the benchmark. Let us see how Bengal has faired and how the Central Government under the
leadership of the hon. Prime Minister and the NDA has faired.

Let me talk about inflation. In the Supplementary Demands for Grants, Rs.40,000 crore has been allocated as ways and means advanced to
the Food Corporation of India. Given the inflation situation in the country and the crucial role of the public distribution system for the common man, it
is not clear why this allocation was not made during the Budget Session and why it is coming up at this stage. Bengal has the lowest inflation rate in
the country. It is less than three per cent. According to the latest Economic Survey published by the Central Government, the inflation rate of the
entire country today stands at 5.7 per cent. From day one of the Monsoon Session, my colleagues from the Trinamool Congress, both from this
House and that House, have been raising this concern both inside and outside the Parliament.

Let us take Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA). The BIP has always criticised MGNREGA as a failure and
ridiculed the same as a scheme for digging holes. This is reflected in the overall performance of the scheme. The average days' of employment per
household has been a dismal below fifty. Last year, it was only 34.84. But in Bengal, the situation and the scenario is different. MGNREGA aims to
provide at least hundred days of wage employment per year; 85 lakh person days of work has been generated and we have spent more than
Rs.18,000 crore in the last few years. Again, undoubtedly, Bengal is the best in the country.

The Demand for Grants adds Rs.5,000 crore to the MGNREGA fund. This is a good step. But again, my question is as to why they are adding it
now. It is not clear as to why such an important allocation is appearing as a Supplementary Demands for Grants. This again proves the Central
Government's attitude and concern towards the common people and down-trodden of this country.

My third point is about the financial growth. As per the financial growth, the Gross Value Added Growth of Bengal is at 12.02 per cent while it
is 7.3 per cent in the case of India. Also, there has been a recent tendency of the Central Government to fund various development schemes by
imposing cess. For instance, 0.5 per cent Swachh Bharat Cess, and 0.5 per cent Krishi Kalyan Cess have been levied on Service Tax. The collection of
Cess does not form part of the divisible pool and does not get shared with the States. This move by the Centre amounts to depriving and ignoring the
States their share in the additional revenue and it goes against the spirit of cooperative federalism.

Article 271 of the Constitution clearly says, "Surcharge on certain duties and taxes for purposes of Union not withstanding anything in article
269 and 270, Parliament may at any time increase any of the duties or taxes referred to in articles by surcharge for purposes of the Union and whole
praceeds of any such surcharge shall form part of Consolidated Fund of India". I would request the hon. Finance Minister and the Government to
please use this Article in the Constitution in the good spirit and in the interest of the country so that everybody in the country including the farmers,
including the workers, including the States, gets benefited. That should be the spirit.

If you talk about social and rural development, the Centre's budget for Beti Bachao, Beti Padhao, a scheme that was modelled and repackaged
on West Bengal's Kanyashree Scheme created by hon. Chief Minister of West Bengal Mamata Banerjee, has an allocation of a mere Rs.75 crore. I
wonder how much of it went into the newspaper ads and social media campaigns and what actually is left of that Rs.75 crore to be spent on the
countrymen. What is the budget of Kanyashree Scheme in Bengal? It is not Rs.100 crore, it is not Rs.200 crore, it is not Rs.500 crore. It is Rs.1,000
crore. That is ten times the Centre's budget only for one State. That is West Bengal for you.

Let us take minority development. Facts and figures speak for themselves. Let us look at the numbers. The budget increased four times in
Bengal in the last five years. What has the Centre done? They cannot even run a portal to distribute minority scholarships. Do they really care about



minorities? Do they really care about the oppressed? Do they really care about the farmers? Do they actually care? The answer is no, Sir.

I have explained to you briefly how one State Government brought peace, harmony, development, prosperity and won a second term, how
schemes are implemented successfully on the ground, how people coexist irrespective of their caste, creed, religion and irrespective of what they
eat or where they breathe. And while doing that, the State Government of West Bengal has a Gross Domestic Product which nearly doubled from
Rs.4.61 lakh crore in 2010-11 to Rs.9.20 lakh crore in 2015-16. Bengal is moving ahead.

Compare this to the Central Government who believe they are an event management agency. They create big ads, make big promises, write
catchy slogans and try to do headline management. But the result is total mismanagement. Today after almost 69 years of Independence we do not
need to know what must be done to strengthen the nation any longer. The Central Government and its representatives including the hon. Minister
should ask themselves one simple question as to whether they are doing even one per cent of what they think should be done or must be done. The
answer will be no again.

The hon. Prime Minister and the Finance Minister are very active on the social media platforms like Facebook, Twitter, etc. It is a good thing
and I have no problem with that. But I would humbly request them to get a DVD of Satyaijit Roy's beautiful film Pather Panchali which if translated to
English means 'Song of the Road'. The film Pather Panchali is about Harihar and his family suffering from poverty. Harihar moves to the city looking
for employment. In the meantime his daughter falls ill. They do not have money to buy medicine or take his daughter to the hospital. Unfortunately,
on Harihar's return to the village he finds that his daughter has already passed away. The family thus continues to suffer. The film was based on the
story written by Bibhuti Bhushan Bandyopadhyay, one of the leading writers of modern Bengali literature way back in 1929. But it reflects the current
situation of the country today. There is unemployment everywhere and access to proper healthcare looks like a distant dream. But when you actually
want to change the lives of people, how do you do it? You change their lives by setting up fair price medicine shops; you change lives by giving up to
70 per cent discounts; you change lives by giving proper shelters and houses free of cost to economically weaker sections of the society and people
under Gitanjali scheme; you change lives by declaring all the districts in the State open defecation free; you change lives by electrifying households
under Sabar Ghare Alo scheme; you change lives by giving more than 40 lakh Sabooj Sathi cycles to the girls and boys so that a 50 minute painful
walk to their school becomes a five minute sweet and smooth ride.

Life has been changing in Bengal and it has been changing for the better. But as far as the BIP-led Government is concerned, I am very sorry
to say but all they have given the country so far is s selolo, ared vga, ared cdicar, sed Aot afiz ared oreY) 25 adlal B arg v anon afiz 3efla &t Rpau
Arasy Ay JornReEl of B Awre ol den u2 doren e, [R5t A oft ared ot ordl ame) st 52 gl Egare 3 Sieren arear & [R5 A 3 ot avar 3mR8Y Swap-weils 3
di$3 uz ST G306l 3 wearpAd! & s Su a1 [ver [l A oft ared ot ordl ama afiv ey o waft ek oft ordl| @ aga ast-al g€, Afver Sor &1 Swflelt
aiblase 3 @1¢ agena ol 3mem 3red ot ¥ orar u2 Jor 6t Sroren @ ez e srn ) The Government must stop its step-motherly attitude towards the State.
It must come out of the bubble it is trapped in Delhi. I come from India; I do not come from Delhi. I come from the States of India with optimism in
my heart. I come from West Bengal; I come from a State where federalism is not just a mere slogan; it is something people genuinely look up to and
is strongly followed.

Believe me, an anger is rising against this Government. The way these Supplementary Demands for Grants are processed, it is just adding fuel
to the fire. Keeping away the larger interest of the country, they are doing it one after another, again and again. I would humbly caution my
colleagues in this august House who are ruling the country as the representative of the Cabinet that they must think of it. I would humbly caution
them with a stake in this country, with a stake in India. I am not politically associated with them. But I am from India and they are letting India
down. That is all I have to say. Thank you very much.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Hon. Deputy Speaker Sir, I stand here today to participate in the discussion on the Supplementary
Demands for Grants 2016-17. What is the state of public finance of our country today? The state of public finance has shown some deterioration with
the fiscal deficit crossing 61 per cent of the Budget estimate in the first quarter of the financial year 2016-17 on higher expenditure and subdued
realization of non-tax revenue. The fiscal deficit gap between expenditure and revenue during the April-June period of the current financial year stood
at over Rs. 3.26 crore or 61.1 per cent of the Budget estimate. The deficit was 51.6 per cent in the same quarter of last financial year. These are
boring statistics.

The hon. Minister of State for Finance, our good friend, is here. He stands finance not only because he hails from Rajasthan, but he understands
finance because he also knows the value of money.

On political platform we can say many things but these are hard facts. The Government estimates the fiscal deficit — fiscal deficit in this fiscal 2016-
17 - to be Rs. 5.33 lakh crore or 3.5 per cent of the Gross Domestic Product. The revenue deficit during the three months is over Rs.2.82 crore or
79.9 per cent of the estimates. These are not my words. The Controller of Accounts data is there in public domain. What does this signify? Should I
explain it in detail?

Within the last three years, after we passed our Budget, the estimate that was projected before the country, before this House, has not been
realised and rather our deficit is mounting year after year, which was less last year at around 51 per cent and this year it has gone up to 61.7 per
cent. This is very alarming. That is the reason why when we are discussing about the Supplementary Demands for Grants, we are not only
discussing how much allocation the Finance Minister has asked for certain Departments but we are also deliberating the performance of the Finance
Ministry.

The data that I have mentioned in this House is the data of the Government. I am not doubting the data of the Government but I think when the
Minister will stand up to say a few words to pass the Supplementary Demands for Grants, he will explain, at least care to explain, why within last
three months our estimated money has not been realised. Where are the difficulties? At least we can diagnose the disease and take action
accordingly.

One may say that revenue will flow in another two quarters. As expenditures are committed to be made, need to be done for the first quarter itself, I



fully agree. But the concern here is over the financial position as corporate tax collections are not as buoyant as expected and disinvestment receipts
too have been less than robust till now. So, through what other methods you are trying to get the money?

The Finance Minister has proposed Supplementary Demands for additional spending of Rs.1.03 lakh crore. Although the cash outgo will be only
Rs.20.94 8 crore, the Finance Minister has sought Parliament's approval for transfer of Rs.5,000 crore towards National Employment Guarantee Fund
and Rs.1,000 crore for providing funds to Indian strategic petroleum reserves for sovereign strategic crude oil reserves at Vizag, Mangalore and
Puttur. These are security interests and it needs to be spent. Some of us have also visited how India is actually preserving or reserving this type of
wealth.

The Government has also sought Rs.5,000 crore towards MGNREGA. There are 51 Grants and one Appropriation. Cash outgo aggregates to
Rs.20,948.26 crore. Gross expenditure or additional expenditure matched by savings aggregates to Rs.82,064.8 crore. The first batch of Demands for
Grants also include Rs.40,000 crore as ways and means advance to the Food Corporation of India to meet the working capital requirements towards
procurement of food grains for targeted PDS. Another, Rs,31,957 crore is to be approved for the Ministry of Road Transport and Highways.
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These are the two major Departments — the Food Corporation of India and the Ministry of Road Transport and Highways — which are getting the
lion's share. While we deliberate on these proposals for approval, we should not forget that the Union Government's revenue deficit shot up to
Rs.2,82,049 crore or 79.7 per cent of the budget estimates in the first quarter of the fiscal. It amounted to just 58.6 per cent of the full year target in
the same period a year ago. What does this signify? Should we say that it is a good sign?

Sir, one thing has happened and we should give credit to this Government. Of course, our colleague, Md. Salim, will not agree with me. I think during
his speech, he will be mentioning this. But one good thing has happened. FDI in the country rose to 53 per cent in the past two years.

Investments are supposed to be engines of growth. The Government should recognise that private sector is stressed. The other two engines
of growth are the Government and Foreign Direct Investment. Opening up many sectors over the years has smoothened till now but we should not
forget that the Foreign Direct Investments are not for charity. Never lose guard. Be always alert. Where is this money coming from? For what
interest, is it coming? It is not for charity. We should always be alert. The Government should be alert and so also the Opposition.

When we talk of stress in private sector, we talk of bad loans and NPAs. It was the Asset Quality Review Process undertaken by the Reserve Bank of
India by which NPAs of top 100 borrowers came to light. They form 19.3 per cent as of March 2016 up from 0.7 per cent in March 2015. You can see
the alacrity in which NPA has grown. My information is that in the next year when we will be again discussing about the budget, it would cross much
more. It would be more alarming and more frightening. This percentage will mount by March 2017. When NPAs have increased 80 per cent in the
past one year, what is the Government doing to recover this money?

I may mention a very interesting figure to the House. The total recovery done in 2015-16 by all the public sector lenders was Rs.1.28 lakh crore
which includes 46 per cent of this amount being written off. You can calculate how much money was written off. You recovered Rs.1.28 lakh crore
and out of that 46 per cent is written off. In 2014-15, the recovery was Rs.1.27 lakh crore. What does this signify? Can we say that an increase of
Rs.0.1 lakh crore have demonstrated your seriousness about recovering your money from the defaulters? That is the increase. In December, when
we will be discussing about second supplementary, how much money would be written off? All this information is in public domain.

Sir, I may quote the Report of the Credit Swiss, the Government may correct me if I am wrong. I would mention top ten corporates who owe a
staggering Rs. 7 lakh crore to the Public Sector Banks and Financial Institutions. This is public money. Government is the custodian. Is it true that
Adani Group had gross debt of Rs. 96031 crore? Is it true that ESSAR Group has Rs. One lakh crore of loan? Is it true that GMR Group has a loan of
Rs. 47,976 crore? Is it true that the GVK Group has a loan outstanding of Rs. 33933 crore? Is it true that the Jaypee Group has an outstanding loan
of Rs. 75163 crore? Is it true that the LANCO Group has an outstanding loan of Rs. 47,102 crore? Is it true that the Reliance Group has an
outstanding debt of Rs. 1.25 lakh crore? Is it true that the Vedanta Group has an outstanding debt of Rs. 1.03 lakh crore and Videocon Group has an
outstanding debt of Rs. 45405 crore? I demand an answer from the Government. I would be happy if the Government says that Credit Swiss Report
is wrong. This country cannot afford a slow motion recovery. We need an action plan. RBI's latest report on " Financial Stability' shows that the
worst may not be over yet. Yes, RBI has started S4A scheme for Sustainable Structuring of Stressed Assets about which last Friday the hon. Finance
Minister had mentioned while replying to a question on Stressed Asset on NPA. It is the idea of the RBI. That is in line with the Troubled Asset Relief
Programme of the United States. But S4A which involves conversion of part of corporate loans into equity seems to lack momentum. Earlier,

Strategic Debt Restructuring Mechanism also did not go too far We may need innovative schemes that may bring in aggressive private equity
players — RBI diagnoses. But RBI is not the physician. Clean up eventually requires action from the Government and there is an urgent need to end
this drift on bad loans and we are yet to hear, as bad loan is mounting year after year, from the Government what steps the Government is taking to

clean up the slate. By removing the RBI Governor, or asking him to go or not asking him to go but humiliating him is one thing, but you clean up your
slate,

The most often discussed feature nowadays is devolution of funds. I think, my predecessor speaker from Trinamool Congress also mentioned
something about this. I allege that the Union Government has been cutting back on essential transfers to the States made in the form of grants to

mitigate the effect of the share of the States in the tax revenue. The acceptance of the recommendations of the 14" Finance Commission meant
higher devolution of taxes to the States, 42 per cent against 32 per cent. However, the actual transfer which includes sharable taxes which was 20
basis points less than the Budgeted figure has come as a shock to the States. While a transfer of 6.3 per cent of GDP was budgeted raised estimates
point to a lower figure of 6.1 per cent. It is not actually more. If you quantify this, it might be looking more.

The transfer of funds to the States in the year 2017 are expected to be even lower at six per cent of the GDP. Introduction of cess and surcharge in
2016-17 would take away 9.1 per cent of tax revenue from the divisible pool. Odisha has demanded a special assistance of Rs. 3,500 crore from Niti
Aayog. The demand for State's share out of Rs. 2,000 crore of the untied Fund lying with the NITI Aayog remains unmet till date.



The paddy procurement operation pump in around Rs. 6,500 crore to the rural economy of Odisha every year. It might be much more in Tamil Nadu,

Andhra Pradesh, West Bengal, Jharkhand and Chhattisgarh. Around seven lakh farmer households get benefited from the Minimum Support Price
operation for paddy. But the MSP fixed by the Union Government is not commensurate with the rising cost of inputs. Odisha had recommended to
raise it to Rs. 2,500 per quintal for kharif marketing season of 2016-17. But the Union Government has fixed Rs. 1,470 for common paddy and Rs.
1,510 per quintal for grade A paddy. Why would the farmer go to the field to cultivate? Is it just for sustenance? We are eulogising the farmers in so
many words in this House and outside. But the crux of the problem lies here. That brings impoverishment in the rural areas. I think it is time we
should think over this matter. Next week when we will be discussing about the natural disasters perhaps again this issue will come up. I would
appeal to all the sections of this House that the MSP should be determined scientifically instead of just controlling the price so that it does not have
an inflationary impact. It was the genuine demand of our farmers. I would urge upon the Government to re-consider and increase the MSP of paddy
to Rs. 2,500 per quintal from this year.

I would refer to two exclusive news items that are floating around. One is, very recently the DRI has unearthed Rs. 2,240 crore banking hawala
scam. Officials from six public sector banks are involved in the generation of funds. Two major banks, I may be allowed to name them, such as
Punjab National Bank and Canara Bank branches in Mumbai — I do not know why every scam happens or originates from Mumbai — illegally remitted
Rs. 2,240 crore overseas. How could this happen? We have built a number of firewalls now. The UPA Government could not do much though they
stayed in power for ten years. But within these two years a number of firewalls have been built. How could this happen? While public sector banks
are supposed to be speeding up to improve their monitoring mechanisms, while banking regulations are in place to prevent such illegal activities, is it
too much to ask that the onus is on the banks to take responsibility? What action have you taken? The DRI has only apprehended some persons. But
ultimately has any top officials of those banks been taken to task? What action has the Government taken?

Another interesting aspect has come to the public domain. This Government claims on LPG subsidy savings. Recently, the CAG Report — it is in
public domain today — has been tabled in Parliament, which seriously punctures the claim that it would end up saving almost Rs.22,000 crore. This is
the claim which the Government is making. This claim of Rs.22,000 crore relates to the financial years 2014-15 and 2015-16 since it launched two-
pronged approach on cooking gas subsidy by introducing direct bank transfer of the subsidy and asking better off consumers to voluntarily give up
their gas cylinders. The CAG says that saving from people voluntarily, giving up LPG subsidy, and direct bank transfer adds up to less than Rs.2,000
crore. Where is Rs.22,000 crore, and where is this Rs.2,000 crore? First I thought that perhaps the CAG got the figure wrong.

SHRI MALLIKARJUN KHARGE (GULBARGA): You always believe them.

SHRI BHARTRUHARI MAHTAB: Now, I am sitting near you, I do not want to be nearer to you. First I thought the CAG got the figure a bit wrong.
Was it Rs.22,000 crore or was it Rs.2,000 crore? Perhaps those who are claiming from rooftops that yes, this much of amount we have saved for the
country by giving away gas cylinders, by sending it through direct bank transfer. This much money has been saved. Of course, a leader like Shri
Kharge will ask, where did you spend this money, if you have saved this money? But the CAG has punctured that. The CAG said that it is only
Rs.2,000 crore that has been saved, not Rs.22,000 crore. But what about the rest Rs.20,000 crore? The remaining saving is actually due to the
dramatic fall of the price of LPG which India annually imports. Isn't it dramatic actually? We have been hearing high decibel campaign — give it up,
give it up, give it up - calling upon consumers to give up their LPG subsidies. The Government claims that with the direct linked transfer, the saving
has almost been Rs.22,000 crore. The reality is far from what the Government has been saying. This is according to the CAG Report, these are not
my words. Rather one would say the huge drop in subsidy budget is mostly due to the dramatic drop in the global price of LPG that India imports.

I come to little aspects relating to my State. Odisha has lost immense revenue due to non-revision of royalty on coal by the Union Government. The
royalty was last revised in April, 2012 and was fixed at 14 per cent on sale of coal. The State earns around Rs.1,000 to Rs.1,200 crore annually. The
percentage is supposed to be revised every three years. Revision of royalty was due last year. That is the revenue collection from mining and metal
sectors which has also dipped to Rs.900 crore against a target of Rs.1,400 crore after the first quarter of the current fiscal, April-June. For 2016-17,
Odisha expects to generate Rs.6,700 crore from the mining and metal sectors. There is no doubt about it. Unless it is increased and revised, we are
losing every month.

I urge upon the Union Government to share 60 per cent of the Clean Energy Fund that we have been demanding because ours is a mineral bearing
State. People in coal bearing areas bear the burnt of waste, pollution and displacement, and Centre spends the Clean Energy Fund on western States
of the country. I am not mentioning the State which got the highest share from the Fund. Which western State has got funds for development of
renewable energy?

It is unfortunate that the Union Government has doubled the cess on coal from Rs. 200 to Rs. 400 per tonne saying that they want to put it in the
National Clean Energy Fund, while it has deprived the State of getting its due by not revising the royalty.

Sir, another aspect is relating to the GST about which we will be discussing tomorrow or Monday or Tuesday when the GST Bill comes up here. But
as the Finance Minister is going to reply to this debate, I think it will lessen his trouble if I mention this here today. The Government of Odisha has
claimed - and this is a problem with every State because an assurance was given that for the loss suffered due to reduction of CST, compensation
will be provided to the States — that they have incurred a loss of revenue to the tune of Rs.7,755 crore from the period from 2007-08 to 2010-11 on
account of reduction of CST. Till date we have received only Rs. 2,201 crore leaving a gap of Rs. 5,554 crore. This needs to be updated and money
should flow to the State as was agreed upon.

Sir, there are a number of funds that have been curtailed as has been said earlier. But I would only mention here that the assurance that was given
by the Union Government to the States needs to be adhered to. It is on faith that the administration runs. It is an assurance from the Union
Government to the State Governments and it is on faith that the whole country prospers. Therefore, I would urge upon the Union Government to
stick to the commitments that this Government has made and accordingly India will prosper, so also Odisha will prosper. Thank you.

HON. DEPUTY SPEAKER: Hon. Members, Shri Mohammad Salim wants to speak now because he wants to go to some meeting. So I am allowing him



as a special case.
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SHRI MOHAMMAD SALIM (RAIGANJ): Mr. Deputy Speaker, Sir, I am grateful to you and to the speakers who were supposed to speak before me.

I am thankful to Mr. Mahtab because he has brought the issue on track after high decibel political rhetoric. He has highlighted some finer points
relating to the state of economy of our country, the hollowness of the Government's claim and the reality as well as the nitty gritties of the
Supplementary Demands for Grants and the Appropriation (No. 3) Bill, 2016. So my burden is lessened. sogier it awm awi @8 <t &, & 308 Mfle ordl
ez
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SHRI BHEEMRAOQ B. PATIL (ZAHEERABAD): Chairman, Sir, I would like to thank you for giving me an opportunity to speak in this debate regarding
Supplementary Demand for Grants. First, let me lay out some facts regarding the demands.

The Government has sought approval of Parliament for Gross Supplementary Demand of Rs.1.03 lakh crore. Out of this total amount, an additional
cash expenditure demanded from the Consolidated Fund of India is Rs.20,948 crore. The remaining amount of Rs.82,065 crore is being met by
savings from Ministries and Departments.

According to the Comptroller and Auditor General, the Plan Expenditure by the Government in the months of April-May has increased sharply by 46
per cent to Rs.90,570 crore. It is important to know that grants should be sought only for urgent proposals and leakages in spending should be
curtailed for efficient usage of funds. This is all the more important when it is clear that some Ministries are unable to effectively utilise the funds
allotted to them. Another recurring problem is that some Ministries are unable to effectively calculate how much funds are required, which results in
large variations in the funds asked for.

An example would be the Ministry of Agriculture, Cooperation and Farmers Welfare. The Department of Agriculture, Cooperation and Farmers
Welfare in 2014-15 asked for Rs.22,603 crore in the Budget Estimates but later in the Revised Estimates they asked for Rs.19,822 crore. This means
that it could not spend all the funds. The same thing happened in 2015-16. In the Budget Estimates it asked for Rs.16,959 crore but in the Revised
Estimates it asked for only Rs.15,765 crore. Again, it could not spend all the money and had incorrectly estimated its needs.

This year the Budget Estimates for 2016-17 was almost doubled to Rs.35952 crore but now in the Supplementary Demands it is asking for Rs.1400
crores more.,

In addition to the excess funds asked for, there is an issue of Krishi Kalyan cess. The money collected through it is transferred to the Krishi



Kalyan Kosh. The Government must ensure that this fund is operationalized and disbursed to the State Governments through the appropriate
channels at the earliest. The problem of unspent funds collected through cess is a big one. The CAG said that roughly Rs.1 lakh crore of cess fund
remained unutilized.

The key issue is that the absorption capacity of this Ministry, and other Ministries like it, should be increased. This means that all pending vacancies
should be filled at the earliest, technological modernisation of offices should take place and programmes for capacity building of employees should be
undertaken so that the Ministry can effectively make use of the funds that are allotted to it.

Most importantly, we see that transfer of fund to the State Governments is often delayed due to complex procedures and lack of sensitivity towards
the concerns of State Governments. This should be streamlined so that State Governments and local authorities receive payments in time to carry
out their works.

Coming to the Rural Development Ministry, it is pleasing to know that the Government has further allotted funds to MGNREGA. It shows the
Government's acknowledgement for the scheme which is a great source of rural income, even more so in the situation of drought. This infusion of
funds would without a doubt lead to rural job creation and improve living conditions.

The Government should take caution while increasing overall expenditure because if the Government is not able to generate additional revenue, the
fiscal deficit would rise from 3.5% to 3.7% of the GDP.

I would like to congratulate the Government for seeking Rs. 1000 crore for Indian strategic petroleum reserves at Vizag, Mangalore and Pudur. This
step is important in situations of contingencies as it would increase India's petroleum reserves but it is miniscule in front of reserves of countries like
China. Further provisions should be made to increase the reserves.

The Government has sought Rs. 2,000 crore as grants for Department of Telecommunication for the implementation of the scheme 'Bharat Net'
which is a PPP initiative. The scheme is essential to connect gram panchayats through optical fibre network and provide e-services. But the scheme
needs clarity on various fronts like (i) Right of way or the procedure followed to carry out work (ii) Administrative framework for clearances. I would
like the Minister to reply to this in his speech.

Further, out of Rs. 2000 crore, half or Rs.1,000 crore is to be transferred to Universal Service Obligation Fund created to pay telecom providers for
creation and augmentation of telecom infrastructure and access to various telecom services to people in rural and remote areas, operation and
maintenance of Village Public Telephones. While this is a welcome step, the funds are ultimately being provided to private telecom operators.

Thus, stringent mechanisms of accountability as well as
monitoring and evaluation frameworks need to be set up to
ensure that funds are being used for the benefit of the public and not being diverted towards corrupt activities.

Regarding demands on the capital side, the maximum increase in funds sought is from the Ministry of Food and Public Distribution. They have asked
for a four times increase from the original grant. Initially, it was Rs. 10,600 crore on capital side. The Supplementary Budget is now asking for Rs.
40,500 crore. No solid justification has been provided as to where this money has to be allocated and utilized. Also, given that the increase is so
large, it points to inefficient budgeting systems.

The Ministry needs improved budgeting and accounting system for calculating how much money is needed. Care should be taken that the present
amount is not in excess of what is required.

Lastly, we should all agree upon that the funds sought by the Government should be used judiciously for better implementation of policies and for the
greater good of the public.

To conclude I would urge the Government to take notice of current issues faced by our country like floods, price rise etc. and develop the needed
infrastructure to tackle these problems urgently.

Thank you.

SHRI Y.V. SUBBA REDDY (ONGOLE): Mr. Chairman, Sir, I thank you for giving me an opportunity to participate in the debate on Supplementary
Demands for Grants for the year 2016-17.

It is customary for the Union Government to seek the vote of Lok Sabha for the Supplementary Demands for Grants. We vote in favour of this.

Thanks to the global petroleum and commaodity prices falling substantially over the last two years, the Union Government has been able to mop up
substantial revenues, particularly of indirect taxes - customs and Central Excise. In 2015-16, the Central Excise+ collections grew by a whopping 55
per cent over that of the previous year.

The Union Government has increased many cesses in the name of clean energy and agriculture also. Service Tax was also increased substantially
resulting in a growth of 26 per cent in 2015-16 over that of the previous year. The same trend is continuing in the current fiscal. The figures of

indirect tax collection for the 15t quarter of current financial year 2016-17 indicate a growth rate of 30.8 per cent over the corresponding period of the
previous year.

Technically, our GDP growth rate at 7.5 per cent may appear little higher than that of China's, which is at 6.9 per cent. What we should not forget is
our growth rate is on two trillion dollar GDP as against China's 10 trillion dollars. We have, therefore, a long way to achieve our growth potential.

As per the available figures, the capital expenditure in 2015-16 grew by 19.6 per cent as against a negative growth rate of 0.5 per cent in 2014-15.



This is a good sign. The Government should continue spending more and more on capital expenditure, even if it means higher fiscal deficit, as long
as such higher fiscal deficit does not go into meeting revenue deficit. What really matters is controlling revenue deficit. Higher public spending alone
can catalyse higher private investments, together contributing to higher growth, which is the need of the hour.

It is notable that the Union Government is trying to create

competition among States by ranking them on ease of doing business initiatives. At the ground level, things have not yet improved. There

is still phenomenal red tape negating all the policy initiatives of the Government. A conscious effort has to be made to gradually reduce and
eventually eliminate the malice of red tape.

Given the stress faced by rural economy, the Budget for the farming community was not adequate. The Prime Minister Fasal Bima Yojana saw an
increase from Rs. 2,598 crore in 2014-15 actuals to Rs. 5,000 crore in the Budget, but the increase is directed towards subsidizing premiums for the
existing insured farmers. The increased funding should have gone to cover a bigger number of farmers instead of going to insurance companies.

Sir, allocation to Ministry of Health and Family Welfare went up by a paltry Rs. 4,240 crore, remaining at the same abysmally low level of 0.24
percent of GDP.

New schemes like insurance for poor families and a National Dialysis Programme show an increasing dependence on private sector health
care. Focus should be on provision of free medicine and diagnostics to help in addressing the larger issues of access to health care.

17.00 h

The flagship Swachh Bharat Abhiyan does not seem to have a provision to improve the lives of Dalits who are constantly harassed. The Centre needs
to take cognizance of social and regional disparities in development. It needs to play a crucial role in addressing disparities by investing more in
areas and take care of the marginalized sections that lag behind. The soaring prices have caused great unrest in the country, especially among the
middle class and marginalized sections of society. Life is becoming difficult for the people. I hope the Finance Minister would control the inflation at
the earliest which would be a great relief to the people, particularly the farmers and the poor people.

It is now about 26 months since Andhra Pradesh was bifurcated, but the grant of Special Category status to Andhra Pradesh, as promised by both
the UPA and the NDA Governments, is yet to be implemented. The former Prime Minister had given the assurance on the floor of the Upper House,
which was supplemented by the present Union Minister of Urban Development, and this decision would put the State's finances on a firmer footing.

17.01 hours (Hon. Deputy-Speaker in the Chair)

People of the State are terribly agitated and restless. There have been several cases of self<immolation. The people of Andhra Pradesh want justice.
Andhra Pradesh is a very genuine case for Special Category status as revenue from Hyderabad was not being apportioned between the States of
Andhra Pradesh and Telangana resulting in likely revenue deficit. I would request the Government to fulfill its commitment of granting Special
Category status to Andhra Pradesh immediately without any further delay.

With these words, I support the Supplementary Demands for Grants for 2016. I would once again request the hon. Finance Minister to give a clear
statement about granting of Special Category status to Andhra Pradesh in his reply. Thank you.
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"The Committee note that the Government has a proposal to build a strategic storage of crude oil for storing 5 million metric tonne of
crude oil. The Government has informed the Committee that the project is at its initial stage and that the proposed storage is likely to



come up in the next four years. "
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"The Union Cabinet's note for the high priority proposals to install mobile network towers in areas across nine Maoist affected States in June,
2013 has hit another roadblock.”
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HON. DEPUTY SPEAKER: The Minister is going to reply around 6.00 o'clock. We will try to accommodate as many speakers as we can within that
time. At the same time, the hon. Members, who wish to lay their written speeches, are permitted to lay their written speeches. I would request the
Members not to take more than three or four minutes.

Shri Jai Prakash Narayan. You will be the model for others in terms of how much time you take.
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#* SHRI NALIN KUMAR KATEEL (DAKSHINA KANNADA): India is the largest producer of milk in the world. In the year 2009-10 116.42 million tonnes
milk production was there. It was 121.8mt in the year 2010-11, 2013-14 it was 13.76 crore tones. For the year 2014-15 it was 14.63 crore (146.3
mt). India's growth in milk production in the year 2014 was 6.26 percent. It was more than the world average, which was only 3.1 percent. Our
country has made a very good progress in dairy farming. However, emphasis needs to be given to produce quality milk for human and measures
needs to be taken for animal welfare and protection of environment.

Therefore, I urge upon the Union Government to take steps to conduct research and development to increase the milk yield per cow without
compromising the health and welfare of cows.

As far as quality of education, in terms of learning outcomes, is concerned, it is poor. It is a matter of serious concern because approximately 80
percent of all recognized schools at the elementary state are government run or supported schools. According to Annual Status of Education Report-

2015 nearly half of the Class 5™ students were not able to read at Class 2"9 level; Nearly the same proportion of Class 5t students did not have
basic arithmetic skills. This is the condition of quality in our school education.

Hence the need of the hour is to take immediate steps to address the basic challenges to ensure quality education to our children, who are the
future of the nation.

As far as Health care is concerned, there is huge disparity in the country. India is the second most populated country in the world. The prosperity of
any country directly depends on its healthy population. The large number of poor people unable to get treated for their ill health due to costly
medical treatment and lack of medical facilities and doctors in the country. As per some estimates, every year about 3.9 crore people are pushed
into poverty due to expensive healthcare. Health care in India is attracted by medical tourists from around the World. But it is not in the reach of its
own poor people. As per the World Bank data 99 percent of the population cannot afford the costly medical treatments in the country. Around 80
percent of the people in India are paying for healthcare out of their pockets. There is no concession for them to get medical treatment. It is the
matter of great concern many parts of the country do not have adequate healthcare infrastructure. The need of the hour is to turn our country into
prosperity by ensuring the medical treatments available to all people without any discrimination.

Therefore I would like to suggest the union government to take all necessary steps to provide medical facilities to people at the lowest possible price
and free and concessional medical service to poor people in the country.

Animal Husbandry we are all well aware of the fact that the Animal Husbandry is playing a significant role in ensuring the livelihood security of our
farmers particularly for the small and marginal farmers. Our country is ranked first in livestock population. As per the available date 21.5 crore cattle,
9.8 crore buffaloes. (6.1 crore sheep and 12.4 goats). The availability of fodder is very inadequate in the country, particularly in rain fed areas. As per
some estimates there is 55% of the total Net Sown area is Rain fed.

Hence I urge upon the Union Government to take necessary steps to set fodder banks in all the villages and help farmers to save their livestock to
ensure their livelihood security.

= SHRIMATI V. SATHYABAMA (TIRUPPUR): I express my sincere thanks and gratitude to our beloved leader Hon. Chief Minister of Tamil Nadu
Puratchi Thalaivi AMMA for this opportunity to lay my statement on Supplementary Demands for Grants pertaining to Budget (General) for the year
2015-16.

'Peace, Progress and Prosperity' is the motto propagated by Hon. Chief Minister Puratchi Thalaivi Amma has transformed Tamil Nadu as most
flourishing state in the country marking success in every sphere of activity.

Tamil Nadu State had invested heavily with resources mobilized by taxing its people and also with huge borrowed funds to accelerate great
economic growth, has been badly let down by the Finance Commission. The criteria adopted were "neither fair, nor progressive" as efficiency and
fiscal discipline have been totally ignored and also detrimental to a well-administered and productive state like Tamil Nadu.

Tamil Nadu contributes enormously to the central exchequer but gets back very little for State needs. As a result, a productive state like Tamil Nadu
face a resource crunch and will be at the perpetual mercy of the Central Government for its resources to meet normal administration.

The 14th Finance Commission has also not recommended any special purpose grants and State specific grants, of which Tamil Nadu received Rs.
4669 crores during the 13th Finance Commission period. The loss to Tamil Nadu, due to the reduction in its share in the divisible pool and the



discontinuance of special purpose and state specific grants is estimated at Rs. 6000 crores per annum.

Thus, the time has come for the Central Government to leave all indirect taxation to the States, so that those which lead in economic development
are not dragged down for want of resources. I once again make a fervent appeal to provide a special financial package to Tamil Nadu in order to
cater its long pending and genuine demands.

The Power sector needs more allocation and a supplementary grant of an amount of Rs. 1000 Crore is required for Power System Development Fund.
In addition to this another Rs. 1000 Crore exclusively for gas based generation capacity to be met out from the Power System Development Fund.
Also the Rs. 500 cr. allocated for Renewable Energy out of National Clean Energy Fund has to be increased.

Tamil Nadu contributes about 45% of total Renewable energy from energy sources like wind mill, solar, biomass and cogeneration up to 8219.67
Mega Watt. Recently Tamil Nadu has signed a 25-year solar power project with a proposed generating capacity of 648 Mega Watt. This is tipped to
be world's largest solar plant to be located at a single place slated to come up in Ramanathapuram district of Tamil Nadu. I therefore urge that
Union Government should provide special financial package to Tamil Nadu which is a leader in Clean and Renewable Energy production.

Another supplementary demand of Rs. 4435 crore which relates to central assistance for States to meet expenditure on intra-state movement,
handling of food grains and Fair price shop dealer's margin under the National Food Security Act. An amount of Rs. 7000 crore is also earmarked for
Direct Benefit Transfer under Mahatma Gandhi NREGA under the Ministry of Rural Development. The Union Budget 2015-16 had targeted a total
spending of Rs. 17,77,477 Crore this financial year.

I would like to raise some pertinent points on the unbalanced formula adopted by the 14th Finance Commission which affects Tamil Nadu most
adversely. The reduction in the inter-se share of Tamil Nadu of 19.14% represents the biggest loss in share amongst all States. Tamil Nadu was
doubly penalized for its prudent fiscal management as it has not received revenue deficit grants.

In the last two Union Budgets, many new cesses and surcharges have been levied, which reduce the shareable pool of Central Tax receipts and
thereby the devolution to States. The conversion of Rs. 4 per litre out of the specific duty of petrol and diesel into a road cess, the replacement of
wealth tax with a surcharge on income tax of 2 per cent on the super rich, levy of the Swachh Bharat Cess, Krishi Kalyan cess, infrastructure cess on
Excise Duty on vehicles and the doubling of the Clean Environment Cess are all examples of this retrograde approach.

Many schemes have been de-linked from Central Assistance including Normal Central Assistance (based on the Modified Gadgil-Mukherjee formula),
Backward Regions Grand Fund, Hill Areas Development Programme and Western Ghats Development Programme.

The State's share for 13 key programmes, including National Agricultural Development Programme, Pradhan Mantri Krishi Sinchayee Yojana, Sarva
Shiksha Abhiyaan, National Health Mission, National Livelihood Mission, Smart Cities Programme, Housing for All and Integrated Child Development
Service (ICDS) has been increased to at least 40 percent.

The State being required to take on the burden of additional expenditure on Central Government priorities is an unfair expectation and detracts from
the States' own expenditure priorities. In order to redress the large financial loss that Tamil Nadu had suffered as a consequence of the
recommendations of the Fourteenth Finance Commission, Our Hon'ble Chief Minister of Tamil Nadu Puratchi Thalaivi AMMA had requested a sizeable
allocation to Tamil Nadu out of the special allocation made in the Budget for schemes to be approved by the NITI Aayog and to enhance the annual
special grant to Tamil Nadu to Rs. 2000 crores in each of the remaining four years of the 14th Finance Commission Award period up to 2019-2020.

The Thirteenth Finance Commission had recommended a grant of Rs. 11,366.90 crores to Tamil Nadu for the five year award period, which came to

an end on 31t March, 2015. Apart from the Local Body Grants, Maintenance Grants and State Disaster Response Fund allocations which amounted
to Rs. 8537.33 crores, Rs. 2829.57 crores was earmarked for State Specific Needs Grant and other Grants-in-aid. Of this, only Rs. 1805.82 crores has
been released to Tamil Nadu. Utilization certificates have been submitted for a further sum of Rs. 522.91 crores incurred up to 31.3.2015 to the
respective Ministries and the Ministry of Finance and this amount is yet to be released. Even on earlier occasions, the Union Government had
released grants towards expenditure incurred during the award period after the expiry of the Finance Commission's award period. Hence, I urge the
Government to release the balance grants towards expenditure with the award period under the 13th Finance Commission recommendations based
on eh utilization certificates already furnished.

*+ SHRI V. ELUMALAI (ARANI): I express my sincere thanks and gratitude to our beloved leader Hon. Chief Minister of Tamil Nadu Puratchi Thalaivi
AMMA for this opportunity to lay my statement on Supplementary Demands for Grants pertaining to Budget (General) for the year 2015-16.

Chennai city has been growing very rapidly and the traffic volumes on roads and already existing local and suburban rail and MRTS have increased
enormously and the Government of Tamil Nadu had therefore decided to implement the Chennai Metro Rail Project. It was a proud moment when
Hon. Chief Minister Puratchi Thalaivi Amma flagged off the first train of the Chennai Metro Rail from Alandur Station on 29 June 2015. I welcome the
demand for providing Rs. 750 Crore to Chennai Metro Rail Limited. This will be definitely helpful to Chennai Metro Rail which works with a vision —
'Moving people, sustaining growth' and providing a safe, fast, reliable, accessible, convenient, comfortable, efficient and affordable public transport
service preferred by all in a sustainable manner.

The Union Government has approved an additional provision of Rs. 25,495.24 crore to meet various urgent needs like capitalization of banks,
pravision for MUDRA Bank, Swachh Bharat Mission, Drinking Water, ICDS, SABLA, Panchayats, PMGSY, Metro Rails, Air India, etc,. A support of Rs.
12,721.20 cr. for Financial Services which includes Rs. 12010 cr. additional support for Bank Capitalisation and Rs. 600 cr. for support of MUDRA. Out
of Rs. 600 Crore, an amount of Rs 100 crore is for equity and the remaining Rs 500 cr. for refinancing. This is more useful and to extend loans to
poor and needy people. I wish this could be increased further to Rs. 1000 crores.



An additional support for Swachh Bharat Mission of Rs. 1500 crore is really the need of the hour. It will certainly help to implement the Clean India
Mission effectively. The additional Support for Drinking Water of Rs. 1000 crore will facilitate the provision of clean potable drinking water to people
living in the regions where there is an acute shortage for water.

Two National Centres of Ageing to care for the elderly people are being set up at the All India Institutes of Medical Sciences (AIIMS), New Delhi and
Madras Medical College (MMC) Chennai and will be apex institutions in the field of Geriatric Medicine. But the Rs. 15 Crore earmarked in the
supplementary grant towards National Programme for Health care of Elderly is meager and inadequate. Therefore I urge upon the Union government
for expediting the process of setting up of National Center for Ageing for the care of elderly people and more funds should be allocated for health
care programmes meant for elderly.

I welcome the additional Support Rs. 3600 Crore for Integrated Child Development Scheme. ICDS has been implemented successfully in Tamil Nadu
under the dynamic leadership of Hon. Puratchi Thalaivi Amma. As many as 54 lakh 62 thousand children are benefitted under Puratchithalaivar
M.G.R. Nutritious Meal Programme at a cost of Rs. 1412.88 Crore.

Rs. 1000 Crore for Pradhan Mantri Gram Sadak Yojana is really good for the remote villages to have road access to nearby towns. I am proud to
mention here Tamil Nadu ranked number one in educational development indicators at National Level. Additional funds are required for educational
sector too.

The Ministry of Civil Aviation has sought an additional support of Rs. 500 Crore as subsidy to Haj Charters. Tamil Nadu Government under Hon Chief
Minister Puratchi Thalaivi Amma, is providing financial assistance to Hindu pilgrims travelling to sacred destinations of Kailash-Manasarovar and
Muktidham besides Christians making pilgrimage to Jerusalem and Haj pilgrims. So additional funds are needed for these noble scheme too.

I urge that this amount of Rs. 300 crore earmarked to support Coast Guard for ships, aircrafts and fleets should be increased and more number of
ships, aircrafts and fleets should be deployed in the coastal areas of Tamil Nadu providing protection to the people, especially the fishing community.
More financial support is needed for this crucial work.

* DR. RATNA DE (NAG)(HOOGHLY): West Bengal with its limited resources, and without much help from the Centre, has been doing much more
than anyone can imagine or anticipate.

On 15t August, 2016, our West Bengal Chief Minister, Mamata Banerjee promised to extend financial support to the tune of Rs. 15 crore to 13
football clubs, including East Bengal, Mohan Bagan and Mohammedan Sporting clubs. This is one way of patronizing sports culture in the State.

The general atmosphere in the country is vitiated. Anyone who goes around would vouch for such a view. BIP is trying to divide people on caste
lines. We could see enormous growth in religious fundamentalism in the last two years since NDA 1 Government came to power at the Centre.
Oppressed classes, minority communities are at the receiving end. Their life has become miserable. Be in Haryana, Gujarat or Uttar Pradesh,
religious harmony has gone on a toss.

We as Indians believe in communal harmony, we are the firm believers of secularism and communal harmony. We cherish unity in diversity. Ours is a
diverse country. We have lived together all the while.

Now it seems there is a threat to communal harmony if we see the goings-on in the society, in the country. Who is responsible? There is a need to
ponder here.

BJP is trying to impose 'Hindutva' by flagging controversial issues like Uniform Civil Code. Incidents in Dadra, Una, and other places do not augur well
for the country. We could see cow vigilantism growing in the country. We could
even see advertisements claiming cow census. All this is happening only now after NDA 2 came to power in 2014.

Another stunt this Government is carrying on is to plant advertisements to claim good governance. Let people judge. People have judged both in
Delhi and Bihar. They are going to judge in Uttar Pradesh, Punjab and later in Gujarat. NDA 2 Government cannot fool the people of the country by
claiming development when there is nothing on the ground except communal disharmony. It is waste of public money. The Government at the Centre
should desist from this gimmickry, instead spend money on welfare schemes who would actually help the poor in the streets and not the corporate
who gets sops directly and indirectly from the Centre.

In the editorial in The Hindu, dated May 4, 2016 — A job for every Indian reveals the real status of the claims of job for every Indian by the NDA 2
government. After the 2008 global financial crisis, forget about creating 4.9 lakh new jobs in 2014 and 12.5 lakh in 2009, in the last quarter of 2015,
we actually recorded job losses. This shows the empty claims of the Government that everything is hunky dory in the job market and there is double
digit growth, etc. etc.

Our leader and West Bengal Chief Minister, Kumari Mamata Banerjee when she met the Prime Minister on 27 July, 2016 in New Delhi handed over 30
letters detailing how West Bengal is feeling shortchanged by the Centre's unilateral acts and undermining of federalism. Our leader demanded from
the Centre to formulate a plan to restructure debt. Otherwise, she felt that all States in the country would become heavily debt-ridden. By the acts of
Centre, it seems Centre is following unilateral autocracy. This NDA 2 Government is increasingly centrist in nature. West Bengal Government has
refused to sign an MoU in regard to UDAY Scheme because it would lead to frequent power hikes and billing even the poorest of customers.

Another important fact I would like to place on record here is that after the floods in West Bengal in 2015, our leader met the Prime Minister and
demanded Rs. 21,000 crore for relief work. In turn, what we got is just a fraction of the amount, and that too very late due to which we could not
use the money properly. When Tamil Nadu faced floods, they got relief quickly. Why should there be a step-motherly treatment towards West Bengal



Government?

Another slap in the face of federalism is this. Damodar Valley Corporation (DVC) headquarters is located in West Bengal. Chairman of DVC was
appointed without any consultation with the West Bengal Government. This weakens the federal structure of the country. But the NDA 2
Government talks of cooperative federalism, federalism at the drop of the hat. But it does on the ground is contrary to what it says. Is it not
necessary to consult the State before they act?

Many Central Schemes were scrapped. Funds for many Centrally-sponsored Schemes have been slashed. States have been put on financial pressure
due to this. Central Government have stopped sending funds for police modernization and Sarva Shiksha Abhiyan. It is a fact that the Central
Government has stopped 39 Centrally sponsored schemes.

Already States are, particularly West Bengal Government is reeling under financial crunch, facing financial crisis. The Union Budget of the NDA
Government is close to Rs. 20 lakh crore, yet we find Centre scrapping Centrally-sponsored Schemes and reducing the allocations to certain Central
schemes.

West Bengal is one of the few States which has efficiently administered MGNREGA. Yet, it is at the receiving end when it comes to slow and late
disbursement of MGNREGA funds by the Central Government.

Modi ji promised to bring black money. Two years have passed. There is no trace of black money at all. What about every citizen getting Rs. 15 lakh
in their accounts? It is going to be an unfulfilled dream.

The gap between the rich and the poor is widening year after year. Recently, an international magazine has come out with the data wherein it
placed India at the sixth position as far as the number of millionaires is concerned. In 2020, India would be in the fourth position in that list. But on
the other side, crores and crores of people are suffering.

The Central Government with its wrong policies has failed to read the minds of Kashmiri people. They could not address to the emotions of Kashmiri
people. And the resultant outcome is the present crisis. Around 50 people have already lost their lives. Many more are injured due to the effect of
pellet guns.

All the earlier Central Governments have blatantly used the CBI, ED and other agencies for political gains and to keep political opponents under
check.

Modi Government has destroyed the federal structure in the country. There is no routine meeting point, as we used to have with the Planning
Commission in place. It is directly interfering with the federal structure.

Now I come to my State, West Bengal. Our Chief Minister, Kumari Mamata Banerjee has been raising the issues concerning West Bengal. In the
recently held Inter-State council Meet in Delhi too she has raised the issues plaguing West Bengal. It seems it has fallen on deaf ears. For example,
she has raised issue of minority scholarship payouts to be made through Direct Benefit Transfer (DBT) with the former Minority Affairs Minister, yet
the Centre has not attend to it till now.

We also want "West' from West Bengal be removed. Our leader too has made this point of late. I would request the hon. Prime Minister to accede to
this. Prices of essential commodities are skyrocketing every given day. There is no stopping of this trend over the decades.

Rising prices has become a major problem for the last 2 years. I have not come across a year, under all the governments in our country, when prices
have come down or maintained status quo for a certain period, say six months or so. But rise in prices of commodities in the last two years is
exponential.

Thus, this Government has failed miserably on all fronts. Even Amartya Sen, Nobel Laureate says recently that he is not frustrated with India but
governance of India. This shows poorly on the government of the day.

While participating in the 11t meeting of the Inter State Council on 16" July, 2016 in New Delhi, our Chief Minister, Kumari Mamata Banerjee has
raised many issues related to the States. She had stated that Centre is like the mother and States are like its children. At the same time State is the
pillar of the Centre. Centre should treat all the States equally. She urged for the setting up of a Committee to look into various aspects, including
financial concerning the States.

She had written a letter to the hon. Prime Minister on December 1, 2015 stating therein how the Finance Ministry has chosen to revise the fund
sharing pattern for the universal sanitation programme in complete disregard of the major recommendations of the sub-group of Chief Ministers on
the subject.

She also raised the issue of huge financial crisis of West Bengal. There is a huge debt burden on West Bengal. There is a need for the Centre to look
into it seriously and come to the rescue of West Bengal to fulfill the promises made to the people and to implement various welfare measures which
would go a long way in helping the poor and disadvantaged sections of society in West Bengal. If Centre fails to come to the rescue of States like
West Bengal, they would collapse under the weight of repayment of dues and interest burdens. This is not rhetoric but a bitter fact. This should be
viewed seriously by the Centre.

It is a fact that Centre under the NDA 2 rule withdrew its financial support from 39 major schemes like National e-Governance Action Plan, Rajiv
Gandhi Panchayat Sashaktikaran Abhiyan, etc. Centre has also reduced its share of funding to 58 important schemes like Rashtriya Krishi Vikas
Yojana, National Food Security Mission, National Livelihood Mission, etc.

So far Centre has released only Rs. 6,419 crore to West Bengal under State component of the Backward Region Grant Fund. I would request the
Centre to release the balance Rs. 2,330 crore early to the West Bengal Government.



With these words I conclude.
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= SHRIMATI RAKSHATAI KHADSE (RAVER): I am thankful for the opportunity given to me to express my views on the important discussion on
Supplementary Demands for Grants in respect of the General Budget 2016-17.

I want to forward sincere thanks to Hon'ble Finance Minister and Hon'ble Prime Minister Shri Narender Modi Ji for the consideration of
additional grants for the Agricultural sector, promoting the farmers under the Krishonnati Yojana and special component for SC, ST and Tribal area
farmers for strengthening the Krishonnati Yojana. The additional amount has been allotted for the farmers on account of Pradhan Mantri Fasal Bima
Yojana.

As in my constituency of Raver, we are the largest supplier of Banana to the country, to the tune of 35% of the total consumption only from our
region. I request that the benefits of the PM Fasal Bima Yojana be extended for the Banana cultivation as it has not been included in the said list of
consideration with other agricultural produces.

To further give boost to farmers for storing the agriculture produce in a good storage place, the amount for constructions of Godown, specially in
rural sector under the integrated scheme, has been proposed in this supplementary demands.

To supplement the farmer family income, the agricultural related allied activities of dairy and to maintain the wellness of the animals health,



developing the animal Indian Breeds, applying advance technology for breeding further, additional amount have been granted in this supplementary
demands so as to further strengthen the milk production through dairy development subsidies.

Our country is having the increase in growth rate, while rest of world, the global growth rate shows declining trend. Our Prime Minister Shri Narendra
Modi Ji is working very hard and making the whole ministry to put in their utmost efforts in bringing the development across the country. To enhance
this further, we need to bring the effective infrastructure specially in rural and remote areas. As in the supplementary demands for grants, the
component for the communication sector has been provided with, I request to expand the telecommunications through maobile towers and internet
facilities in these areas. I request there are plenty of Kisan Krishi cards availed under the specific scheme of BSNL for mobile to farmers has been
working with more facilities that has been provided with the other BSNL GSM Mobile Cards. The network facilities are not enough, more number of
mobile towers need to be erected to cater the network to cover the rural and remote areas where hardly some private players are interested in
erecting the towers and offering the network services as that are not giving the required profits. It is necessary to cater and bring the remote and
rural area under network coverage. I request to erect more mobile towers, this enabling the BSNL network to cover these areas from my
constituency.

There are many issues regarding BSNL hampering the services mainly due to unavailability of spares for maintenance, non availability of BTS cards
for Towers and batteries required for power back up to take care of frequent and large period failure of power. This specially I want to mention here
because with small funds, if we can handle this issues which may require funds but to a small extent this will certainly boost the farmers through the
Kisan Krishi cards working through BSNL and can enhance the economic growth of the country.

As presented last week in the House regarding the substandard drugs and making the regulatory regime stringent and effective, there are a large
and huge quantum of trading of these substandard drugs. I am thankful to Hon'ble Finance Minister to start with for strengthening and providing
grant-in-aid for the state drug regulating system. As stated by our Prime Minister, the health sector should be prioritized and extended to the last
civilian of the society. The additional funds flowing in various health schemes is the sign for the Government to take cognizance and move in that
direction.

As the additional assistance for the states affected by natural calamities has been proposed by Hon'ble Finance Minister, in Maharashtra State the
farmers are badly affected not only this year but from previous two to three consecutive years. There are some or the other natural calamities that
had worsened the conditions of the farmers. I request to release and allocate funds to release the same by the states to the farmers affected
agricultural area which has like the disaster for the farmers whose ready to harvest crop has been very badly damaged and the land has also got
affected due to extreme climate conditions.

I request the House to adopt the supplementary demands for grants. I must specially congratulate Hon'ble Shri Arun Jaitley Ji, Finance Minister for
greatly handling these supplementary demands for grants where the provision for additional spending of 1.03 trillion through the cash outgo will be
only Rs. 2,0948 crore.

* SHRI MULLAPPALLY RAMACHANDRAN (VADAKARA): This is an occasion for Hon'ble Members of the House to have an introspection into the
success and failures of this Government after having presented budgets during the past two years.

The first budget of this Government has created a hype that our country is moving towards 'Better Days' or ‘Acche Din' as promised by the Hon'ble
Prime Minister during the election campaign in 2014.

If one now looks at the economy one can, without any doubt, say that it is in bad shape. Whatever may be the tall claims made by the Prime
Minister and Finance Minister the Governor of RBI and other eminent economists differ with them.

The external debt of the country is at an all-time high. The corporate debt has increased considerably. The export performance is dismal.

We all remember that it was mainly on the issue of rising price of essential commodities that the NDA Government had been elected to power. This
Govt. has thoroughly failed to fulfill any of the promises given during election campaign. The Govt. has miserably failed to control the price of
essential commodities and people are put to great hardship and misery. It has become impossible for common man to make both ends meet.

The price of crude oil in the international market was 104 USD per barrel when UPA Govt. was in power. Thereafter there was drastic fall in price of
crude oil in the international market. The price of one barrel now stands at 40 USD. The Finance Minister is silent on the benefits accruing to the
exchequer and the benefit which could be passed on to the common man. Even when the price of petroleum products was very high in the
international market the UPA Govt., with its prudent financial management, was able to provide subsidies enjoyed by the people.

The prices of essential commodities like vegetables has increased by 40% during the last one month. Have you ever thought of the distress of the
common man with limited earnings? Price of staple food like pulses have shot up and there is scarcity in the market. This scarcity is to a greater
extent created by unscrupulous traders and some corporate houses who are importers of pulses. Since this Govt. is promoted and supported by
these Houses it is impossible for it to control them.

Everyone knows that agriculture is the backbone of our economy. This Govt. has neglected farmers and the agriculture sector. There was savage cut
in the allocation for agriculture in your first budget. This resulted in gloom and panic in Indian villages. Never ever in the history of Independent India
such a large number of farmers have committed suicide during such a short span of two years. It is a great tragedy. Your economic management is
poor and you have no perception whatsoever about agriculture.

The rhetoric and performance of the Government do not go together. Prime Minister has spoken so much about black money stashed abroad by
Indian Citizens. And his promise of bringing back that money and giving the benefit to every Account holder in India has proved to be a futile oral



exercise.

Your wrong import policy has totally ruined the commercial produce like Rubber. More than 10 Lakhs rubber cultivators are put to hardship and
misery due to fall in price following indiscriminate import of rubber. Hon'ble Finance Minister must do something about the plight of the rubber
farmers.

You have ignored the teaming millions living in the villages and your decision to cut allocation for rural sector in the last budget was retrograde step.
MGNREGA of UPA Govt. was a step in the right direction to eliminate poverty and unemployment in the villages. Millions of people in the villages
especially women folk have benefitted from the scheme.

This Government talks much about 'make in India' and promised to generate jobs for the youth. India is a young nation and you are fully seized of
the vote bank of the aspiring young Indians. You have promised them one crore employment during the first year of your assuming power, but
have failed them. The younger generation is in total panic and they are in despair.

Health and education sector has been neglected so also the Millennium Development Goals of UN. India is fast becoming capital of lifestyle diseases
according to WHO. Cut in health sector is therefore dreadful.

This Government is talking about FDI and Prime Minister is talking so much about 'Make in India'. How is it going to come about? Former Governor of
RBI and eminent economist Shri. C Rangarajan and present Governor of RBI Shri. Raghuram Rajan and a good number of eminent economists say
that investment will not come to a place where peace and tranquility is not prevailing. However, in an intolerant society we cannot expect
development and growth.

Our banking sector is in deep crisis as the non-performing assets of nationalized banks are galloping. The entire nation is anxious to know about the
steps being taken to improve the condition of nationalized banks.

Yes, some of the corporate houses are happy about this Government and your last budget because you had given an economic bonanza to the tune
of 2.50 lakhs crores to the corporate houses. Yes the entire nation knows this Government is being run by the corporate houses and none other can
expect anything from this Government With these words I conclude my observation,

# SHRIMATI APARUPA PODDAR (ARAMBAG): This is a pro-person, pro-farmer, pro farmer, pro-farmer, pro-women, pro youth and pro worker

Budget without focus on the rural sector and investments for growth of future India. It will worsen the problems of unemployment and inequality.
This budget have ntothin for social sector such as education, health care, SC/SC, women and child development while corporates are blessed with a
tax reduction. Employment opportunities should be increased in the rural areas. If tax on import of farmers is increased, it will promote our
industries because domestic and small industries will not be affected by it. Promtoting new industries is good but we have to ensure that our old
industries are not closed down.

Though it has been reflected as farmer and agriculture friendly. Budget majority of farmers have not received the compensation declared last year
for croppers.

Controlling food price is another major important issue on which the Government has failed. The Government has not been able to bring black money
from abroad which was promised in 2014 election and every common man would get 15 lakhs each in their bank Account. The Prime Minister had
raised hope among the country man, basically the unemployed youth. But he failed to bring investment. The Expenditure Tribal Sub-Plan is only
4.4%, a short-fall of Rs, 24000 crores. The allocation for ICDS has been slashed by Rs. 1500 crores.

The replacement of Planning Commission with Niti Aayog is to subvert the federal ethos and principles in the form of the imbalances and
inequality in distribution of resources within the States and among the States of our country. The Allocation for agriculture and farmers welfare Rs
35.984 crore and it should be much more. The allocation of MGNREGA Rs 38,500 crore is to be increased. The allocation of PMGSY is increased to Rs
19,000 crore. The Centre has withdrawn its financial support for 39 major schemes like Modernisation of Police Dorce, setting up 6,000 Model
Schools, Special Central Assistance for Hills Area etc.

My State, West Bengal, is heading for financial crisis due to huge debt burden of Rs. 3,08,000 crores which was left by our former CPM Government ,
due to which we are facing problem for social development for the weaker section of the society. Our Chief Minister Mamta Banerjee with financial
crunch also she has fulfilled the hopes and aspirations of the people of State West Bengal.
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* SHRIMATI POONAMBEN MAADAM (JAMNAGAR): I take this opportunity to express my support towards the Supplementary Demand for Grants
2016-17. As I was reading through the Supplementary Demand for Grants agenda, I realized that there could not have been a better time than this
to extend funding within the umbrella of welfare schemes for people, since this year we have observed the Birth Anniversary of Dr. B.R. Ambedkar,
who tirelessly fought for the upliftment of the marginalized communities.

The vision of the Mahatma Gandhi National Rural Employment Guarantee Act (MNREGA) has much intuitive appeal as an anti-poverty policy.
Providing unskilled wage work on demand in rural areas will directly raise the incomes of poor families and therefore, it is extremely important to
increase the funding for MNGREGA. I support the government's appeal to release Rs. 5,000 crore towards MNGREGA. The Government has been
taking up pro-poor initiatives and releasing additional funding towards the scheme is only in the right direction. However, I would request the Centre
to release all the outstanding and necessary funds for MNREGA scheme to the states and directed it to pay compensation for delayed wages to the
farmers in drought-affected areas.

The Government has sought approval for transferring Rs. 1,000 crore to Universal Service Obligation Fund (USOF) and providing Rs. 1,000 crore as
compensation from USOF to telecom service providers for various telecom services in the rural and remote areas. The Government is committed to
connecting the remote places of India through technology and under the leadership of our Hon'ble Prime Minister Shri Narendra Madi ji that people in
villages can dream of technological empowerment. Therefore, in my view, this will prove to be an important step to increase in allocation towards
strengthening telecom services in remote areas.

And an additional assistance of Rs. 2000 crore to states affected by natural calamities like hailstorm and unseasonal rain under National Disaster
Response Fund (NDRF) only underlines the Government's soul towards people who are suffering and are in dire need to basics.

Further, no programme can be better than Food Security. The first batch of Demands for Grants also include Rs. 40,000 crore as Ways and Means
Advance to Food Corporation of India to meet the working capital requirements towards procurement of food grains for targeted Public Distribution
System. Chairman Sir, we all know that we have to strengthen our PDS system and also support FCI. This move is also in the direction towards
attaining SDG-1- which is committed to eliminating poverty and reducing hunger.

I cannot emphasize less on the importance of developing infrastructure in India and our commitment to strengthening infrastructure linkages in the
country. Regarding the same, providing Rs. 31,957 crore to Ministry of Road Transport and Highways under various heads would be a crucial move in
the same direction.

Development of infrastructure will lead to increase in industries in the country, which in turn will contribute to creating more jobs. Chairman Sir,
development is inter-connected and the intention of the Government is to make it holistic.

Thus, starting from Pradhan Mantri Fasal Bima Yojna to Krishi Sinchai Yojna, the Government's heart is in pro-poor, pro-farmer and pro-marginalized

people policies. The Supplementary Demands for Grants also include Rs. 2,801 crore for providing additional grants through Direct Benefit Transfer
under post matric scholarship for SCs and Dr. Ambedkar Post Matric Scholarship Scheme for Economically Backward Class. Chairman Sir, unless we
increase our spending on such policies, we can never be able to focus on equality. And I would like to request the August House to look beyond the
political lens and actually consider the impact of such policies on people. I think the Supplementary Demand for Grants is important in the context of
delivering social justice to the people who might not get the mainstream benefits.

The whole idea of bringing people into the ambit of social and economic security is to entitle them to benefits which otherwise might not have been
possible to access for the section. I am glad that the Government has recognized the issues of people associated in various sectors and giving them
the provision to entitle benefits. Even though there are many existing schemes, more needs to be done in a systematic and structured way to
achieve social equality.

Further, I take this opportunity to mention that the present Government has taken quick measures to identify the funding gaps which were left out
by the previous Governments and include them through the Supplementary Grants. This step will entail some additional recurring and non-recurring
expenditure on account of benefits of schemes meant for development of the Scheduled Castes to which the persons belonging to the newly added
communities will become entitled.

Along with this, I would like to mention that India witnessed a historic moment as GST was passed in the Parliament just yesterday. GST will be a
major turning point in India's history driven by the visionary leadership of our Prime Minister Shri Narendra Modi ji and our Hon'ble Minister of
Finance, Shri Arun Jaitley ji. It will be extremely good for the economic development of the country. Once implemented in the country, GST will boost
GDP growth, attract higher investments and also promote a vibrant and unified national market. GST is the best example of cooperative federalism.
This reform will promote Make in India, help exports resulting in higher employment and enhanced revenue.

In conclusion, I would like to express my support for the Supplementary Demands for Grants 2016-17, solely because of the purpose and the
objectives that it aims to fulfill and thereby empower the communities and people from the disadvantaged background. Also, increase in funding
towards social policies is a step towards achieving equality, liberty and social justice.

off U1 Riz aocaraer (ancicyz wfdar) @ 3wt afios iz, 9 acfliicdt Farise wiz aficar (sereer) 2016-17 & adf @ dicror O fore @St g3 g oia aerofter fre aidt Sft or



aste Qo1 Rar e, A oia e 3fsBie A ot uscl ar aré off, sz RdAu wu 3, siia &, sfta 6t sl Rozei @ ot yreifiasar &t srit o, 323 Jo1 B coll B 57 F3DIE
ﬁahalﬁaméeﬂ,mﬁqiﬁmw:ﬁleﬁ.ﬂmé&ﬂw&mﬁuﬁﬁﬁsrﬁaﬁsﬁaﬁﬁmﬁmm,mmmam,mmﬂaam|Gﬁﬁueu,as@aaa
oRI el A JAaAd D Al cell St Har e, a8 @ o uR # 531 WpR ©) @ Jon aedl § @ ol aldi &I, fpaell Bl Sacdic B s ofl, IAD! sodion
grerfdreer € sl 333 s Qo1 A el @ P [Ararer sen s e #idl oft o 1,03,000 odis sue & o awlified Fais o & 8, d waskn & o a6 off oo qE)Ea
e &l foromedl 3) it A1z el @l Jfawe ot & fere ol @ wdl 8, 3ad e 33 xd won usr &) AR &l sfi.ea.d. e awe snf 3, 32 fere off & @end don
arel §) 3A3A oft o1 I wep aga srce AT s

231 usel Y I & Sl srena A, aht usdl oft aal g€ F) s Sor 7 ST eT FaT e L+, DA BIelRT So1 A @ol gu &) wien wel, St Rl 3 o a1 enn, wE I e 6t ar
ey 3mrst 521 AzI2 of 5 G Dl swaiiel B it s e &, I2b! avis &) e gforn 912 3 Wt @1 Glx ad war &) wea v Y Su &, B sl e aer 2@ &

IR I SN 3 3 PO JSIA Soll Al §) A6 AR Al lsloll, "Jeeldcl Slot-eel aAlstol, '3[’ Fbid, "Jemenidl wael dion 2isen’, dlorgare urerr b, axdor
Saclwic, &l Sacudic Fhier, 22 oz ciell & e a aerel & F6i9, 3z T diz Uz sege @ @ ol DI ol Aa ol 3 &, A Doepi? AT YISTRR ©f A&d
farcitt,

#rotofter firet sicf} Sft @t 3 o Fsa Son awer g HS Ilte E 5 531 W P wwe e Swen) "Te-csa-Ieeric’ &t aal wer & g el aoroft R Jd} St o dlen en B
20 e Fuw A B ol @l el ol B e v ol sererd @ o Jasd &) Hal amol Asi I w-siiuiea dawt & aga A iy 3 yen) Iesiel war fab swrclt wa A
oo adl & a1 &) & swerefler Rer aicft Sft 3 Brdcer weon arsm & s afe Rzl @1 20 e sug aw B ol o A srerl B ¢ Braera & sme oY 521 AR @) afl
@Y &1 ordl e anst R wewelt B e uz o a1 &) Rvarer uz avsl @t d@is &) & wersin ¢ R 31 w2 grefirosen A adfwrd aads 31 u2 awre &, o ag areedl ana
awfly

G, 21 o1 3 1 Rro woft g€ &) v Rroe 3 A qRor & Bromdt 90 we 9 Ao, sieren &, sty 10 wie 3vear steweht 2, iy gardh e 3 60 wite dog, sterert 3, swafs
40 udte 3o et ) doma ¥ 6 R e i, Al e ol 8, 6 RBRoacs ards vy 3 8) & Rdcer azen aran & 5 doma @t oft 331 Rive 3 s1en smu Bewi
90 udfe 9rr Jger whla 3 Pog B alz A 21 3z 10 wdie e & 3w I A dondt 6t warra 2 @5 "ot off w0t Jer Sen of en oA of e W5 urer dar Ao S 2 o &
ez &t >blar w1 wrier rn s &

G211, widensar & ar §, s A witensar e 3) s uRl XA ORI 8, Sisi &1 IADY vaAls w2 AN F) anft 1 seme wds sue el Raris 3 s 3) A awofl
wizdteeft oriorer % 6,000 wAs uw @ Gidiae 3, sioi Rféser aoft 5€ 3, b ursu s gu 3, owftor 3, Rorch 3, Waer 250 wAs Buw Ja A 6,000 wAs Buw ©1 Polae 3T
Faert 2 3iz 8,000 el ot 24 itz uz Asem frer awn &) Aol A s af¥en sena 2) 333 s wiver vaAdsr g6 Awar &) Al Raris & ot 1 some odis Fuw 330
&, 32t 200 @wds suw 3z 230 & e vaiienr A e s1%e cazen 6t sy,

Stgl arp arda ufen Sacaudie ws &t aa 2, sn wist o aerga @ 2, ansoilsst i &, yferar ot sfraudicar 3 &, 31 wnoron 2 5 sra aw sa ardy gl w #sige ordl
@I, g J91 B s xeiy A il @y e @Y FAerger wrel B e uad arsy ofven b @R A, ag s wa w3 Gy St Bier B sy fReaer wWeft @Y &, Iorat aseuorer
fesem Sirenr e, Qe afa ool assdderel oidl fem siren A2 s ordgel & 5 Jeradl wedderet s & sy St et sardl aeeal &l 2en @2 &, oot aft gw enar Brer
ury agi St gisiae sl arbt &, @ FAwsen § By o weor & s Aaren & sl aifde)

* SHRI RAMESHWAR TELI (DIBRUGARH): I support the Supplementary Demands for Grants in respect of the Budget (General) for 2016-17. Finance
Minister Shri Arun Jaitleyji has presented a growth oriented, pro-poor and a people friendly budget this year. The all inclusive, balanced and growth
oriented Union Budget with its focus on both rural and agricultural sector on one hand and infrastructure on the other, will undoubtedly bring a
positive change in the lives of our people. A slew of measures have been taken to ensure development of rural economy and for the upliftment of the
poor and the downtrodden. Pradhan Mantri Fasal Bima Yojna, allocation of more funds for Pradhan Mantri Gram Sadak Yojana, increase of funds for

MNREGA, Scheme for 100% rural electrification by 15t May, 2018, Shyama Prasad Mukherji Rurban Mission, Digital Literacy Scheme, new initiative to
provide cooking gas to BPL families with state support, allocation of Rs. 2000 crore for providing LPG connection under the name of women members
of family, strengthening of JAN Ausadhi Yojana, Schemes for entrepreneurship training to be provided across schools, colleges, etc. objectives to skill
1 crore youths in the next 3 years under the PM Kaushal Vikas Yojana, allocation of funds for nuclear power generation and many more such new
schemes will surely bring about an economic revolution in the country. As a matter of fact, the plethora of economic measures proposed in the
budget will certainly help India become a strong and vibrant economy.

I extend my heartfelt thanks to the Hon'ble Finance Minister for his visionary ideas which have been reflected in this year's Budget.
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* SHRI PR. SUNDARAM (NAMAKKAL): I would like to place some of my suggestions in the august House on Supplementary Demands for Grants in
respect of General Budget for the year 2016. Presently, it has been brought by the government seeking approval of this House for additional
allocation of fund under General Budget 2016.

After laying of the General Budget during the current year, the country has experienced negative growth in all fields. Particularly, for the last several
months we are experiencing the price rise of various essential commodities.

The price of some commodities like pulses has been doubled over the last five years. Every year, when the budget is submitted in the house of
Parliament, there are several expectations amongst people of this country regarding increase in the allocation of fund for welfare schemes. But,
instead, the price rise of essential commodities immediately after the presentation of the Budget, would not be acceptable. Keeping in view of the
increasing price of essential commodities; our Hon'ble Chief Minister of Tamil Nadu Puratchi Thalaivi Amma has increased the provision of food
grains including pulses through ration shops.

Particularly, Our Hon'ble Chief Minister Amma is taking keen interest in controlling prices of essential commaodities in Tamil Nadu through various
controlling measures. Thus, the introduction of Amma Unagagam as budget eateries has been welcomed by all sections of the society in the state of
Tamil Nadu.

The schemes for rural development is another important key area which

needs more attention of the government. Rural transport plays pivotal role in transforming rural urban population in the country. Thus, the
government should ensure the 100% rural connectivity within the time frame fixed by the government. In this regard, the implementation of Pradhan
Mantri Gram Sadak Yojna (PMGSY) is more pertinent than any other welfare schemes for rural development.

The Government has rescheduled the aim for completion of rural roads by the year 2019. It is informed by the government that programme so far
has connected 63% of unconnected rural habitations. But in order to complete the connectivity to all villages the scheme rightly requires further
allocation.

As far as the state of Tamil Nadu, under the great and effective leadership of our Hon'ble Amma, it is one of the best performing states under the
Pradhan Mantri Gram Sadak Yojana since its inception. The State has so far completed 6,284 road works covering a length of 13,018 Km at a cost of
Rs. 2,925 crores.

Our Amma has completed more than 90% of the works sanctioned by Government of India. Now the Government of Tamil Nadu has submitted a
proposal under PMGSY Phase X for taking up 595 road and bridge works at an estimated cost of Rs. 795.01 crores to the government. In this
circumstance, I urge the government to accord early approval for these proposals under PMGSY and allocate necessary funds for the same.

I also would like to use this occasion to urge the government once again for early release of grant to the Tamil Nadu which is pending under 13th
Finance Commission.

The Thirteenth Finance Commission had recommended a grant of Rs. 11,366.90 crores to Tamil Nadu for the five year award period, which came to
an end on 31st March, 2015. Apart from the Local Body Grants, Maintenance Grants and State Disaster Response Fund allocations which amounted
to Rs. 8537.33 crores, Rs. 2829.57 crores was earmarked for State Specific Needs Grant and other Grants-in-aid. Of this, only Rs. 1805.82 crores has
been released to Tamil Nadu. Utilization certificates have been submitted for a further sum of Rs. 522.91 crores incurred up to 31.3.2015 to the
respective Ministries and the Ministry of Finance and this amount is yet to be released.

Even on earlier occasions, the Union Government had released grants towards expenditure incurred during the award period after the expiry of the
Finance Commission's award period. This has been brought to the notice of the Government by our Hon'ble Chief Minister of Tamil Nadu, Puratchi
Thalaivi Amma to the central government seeking early actions in this issue.

I also urge the government to release the balance grants towards expenditure within the award period under the 13th Finance Commission
recommendations based on the utilization certificates already furnished.

SHRI E.T. MOHAMMAD BASHEER (PONNANI): Sir, whether it is the Budget or the Supplementary Demands for Grants, the most important subject
to be analysed is the efficiency of the financial management of the Government. Accountability of Government on spending is another important
point to be discussed in this debate. With regard to the tax regime, we are going to pass a milestone in our history. We will be passing the GST Bill.
We have paved the way for the same.

Concerning the schemes of the Government, the financial situation and the projection by the Government on financial sector are far from truth.
Considering the time constraints, I do not want to elaborate it.

Direct transfer of benefit to the targeted group has created a very good impact. It is to be appreciated. Eliminating exploitation in the sector has also
been done. This also has to be appreciated very much. At the same time, we must go for a critical analysis on various other things. What for are
they actually spending, sanctioning amounts? I want to know whether it is concerning the Budget or the Supplementary Demands for Grants what
we have to verify is whether the Departments are properly spending it or not.

About the flagship programmes, I would like to say that MGNREGA was a much awaited programme. The whole country is proud of it. Unfortunately,



the most important component of it is creation of assets, that part is completely forgotten. What I am saying in brief is that the very purpose of the
scheme has not been fulfilled properly. We have to give emphasis on creation of durable assets. Similarly, convergence programmes with other
developmental activities is an area to be probed. This has also not been done properly.

The Food Security Scheme was implemented by the previous Government. We all are happy with that. Unfortunately, active involvement of the
present Government is not there. In many States, even the preliminary steps have not been taken to implement this great scheme.

The dark side of the picture is that the latest Report of the CAG made remarks on avoidable expenditure, unfruitful expenditure, poor planning and
lukewarm attitude on implementation of various schemes. We should not ignore the poor performance of some Ministries. I would like to say with all
politeness and sorrow that the Ministry of Minority Affairs is not functioning at all. I do not know what they are doing. There are many good schemes
in this Ministry. I think that nobody is interested in running this Ministry. The schemes are titled beautifully. There are schemes like MSDP,
Scholarship, Free Coaching, NMDFC Scheme, Maulana Azad Foundation Scheme, Nayee Roshini, Sikhao aur Kamao, Pado Paradesh, Nayee Udaan,
Nayee Manzil, Ustad etc. The names of the schemes are beautiful. But if you see the ground reality, nothing has been materialised in this sector.

Similarly, the Government has taken of transferring the Haj operations from the Ministry of External Affairs to the Ministry of Minority Affairs. What
has the Ministry of Minority Affairs to do with that? This is a matter pertaining to the Ministry of External Affairs which has to do a lot of things. At
the same time, the Ministry of Minority Affairs has nothing to do with that. But you have taken this decision.

Coming to the Scheduled Castes and Scheduled Tribes, in the Supplementary Demands also you have demanded some money for these people. But I
would like to say that by merely sanctioning some schemes and programmes, their problems are not going to be solved. They are fighting for their

life. That is the situation of the Scheduled Castes and Scheduled Tribes in the country. On the 29 of this month I asked a question in this House
regarding atrocities committed against the Scheduled Castes and Scheduled Tribes. The reply given by the Minister was as follows:

"As per information provided by the National Crime Records Bureau, a total 39,408, 47,064 and 45,003 cases of total crimes against

Scheduled Castes (which includes non atrocities cases also) and a total of 6,793, 11,451 and 10,914 cases of total crimes against
Scheduled Tribes (which includes non atrocities cases also) were reported during 2013, 2014 and 2015 respectively.”

How sad is their situation? You are just giving them some money. Their life is in danger. They are facing too much of hardship.
HON. DEPUTY SPEAKER: Please conclude.
SHRI E.T. MOHAMMAD BASHEER : Sir, I am going to conclude.

Sir, it is not a question of giving some money or sanctioning some schemes. They must be allowed to have an honourable living in this country. They
should not be tortured. The Government should take these things very seriously.

With these few words, I conclude.
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* SHRI D.K. SURESH (BANGALORE RURAL): A significant aspect of federalism is distribution of revenue between the Union and the States. Under
Article 275, the Union gives grants to States and under Article 252, the Union may make any grant for any purpose. The Government has accepted



the recommendations of the 14™ Finance Commission and has increased the devolution of Central taxes from 32% to 42% which is set to raise the
revenues of the states. However, the Union Government has delinked several schemes from Centrally Sponsored Schemes, thereby negating the gain
in the increased revenue share through devolution. My state Karnataka stands to lose nearly 4000 crores per year.

The NDA Government swept to power making several tall promises including providing housing-for all by 2020. The NDA swayed the public with
promises of Smart Cities throughout the country. Unfortunately Smart Cities was nothing but a smart election ploy as this concept has remained in
the closet. No adequate funding has been provided for building Smart Cities. The Atal Mission for Rejuvenation and Urban Transformation (AMRUT)
was launched with much fanfare, but again there is no adequate funding.

Programs like Smart Cities and AMRUT are expected to better the living standards of the citizens of this country. As per AMRUT guidelines the
National priority is to build infrastructure to provide basic services to households, and build amenities. In most cities today, safe drinking water is a
major concern. Lakes and rivers continue to get polluted with the government not taking any adequate action to rectify these problems. Sewage
systems, STPs which are essential for all cities to survive are unable to function due to the overburden and lack of financial help to improve these
systems. In my own Bangalore Rural constituency, the Vrishabhavathi river which was once a source of drinking water for Bangalore and its
surroundings, has become a toxic sewage with no hope for fixing the problem due to lack of funding. The Union Government has done nothing to
identify major problems and rectify them.

The NDA Government has been in power for over 2 years now. In Karmataka alone there are several interstate water disputes. The River Kaveri,
Krishna and now the Mahadayi River in North Karnataka are all disputed. The Kaveri Tribunal has been languishing with no end in sight for the water
dispute thereby denying basic drinking water for lakhs of citizens.

The more recent dispute between Karnataka and Goa over the Mahadayi river for 7.5 TMC of drinking water has caused severe unrest in Northern
Karnataka. People are getting drinking water once only in 15 days in several districts in Northern Karnataka. The recent Mahadayi Tribunal order
denying basic drinking water to the people of Karnataka is a classic example of the Union Government not doing anything to solve such disputes. The
Prime Minister of the Country has to intervene and find an immediate solutions to this water dispute. If not, lakhs for people including farmers will
continue to face extreme hardship due to lack of water. If this Government is serious about implementing Smart Cities and AMRUT, then the basic
necessity is to provide drinking water and this can only be achieved if the Prime Minister intervenes and solves water disputes.

The Union Government has taken up Ganga Rejuvenation project. While the effectiveness of this project is questionable, what about other equally
important rivers in the rest of the country? The Union Government spends crores of rupees on Advertisements and Marketing efforts every month.
Instead of spending money on just advertisements and propaganda the Union Government should put this money to use in schemes that have not
been funded including providing safe drinking water. The Union Government appears to be more focused on media and image management rather
than actually implementing the empty schemes that it has brought forward.

The Sansad Adarsh Grama Yojana is again a scheme that is languishing without funds. How much funds can a Member Parliament put aside from the
paltry 5 crores rupees he/she receives per year for MPLAD funds to maintain the entire constituency? If this Government is serious about
implementing SAGY and other such schemes, then the MPLAD funds should be increased to a minimum of 25 crore rupees per year.

Farmers in the country are facing several problems. Drought is a constant problem in some states including Karnataka. Special packages have to be
provided for states like Karnataka in order to help the suffering farmers. Insurance schemes for farmers are insufficient and many crops are excluded
from the Pradhan Mantri Fasal Bima Yojna. Similarly, MSP for many corps and products are too low compared to the Whole Sale Index thereby
denying a good price for the crops they grow.

Direct Benefit Transfer was started by the UPA and now the Union Government is continuing the same with the Jan Dhan scheme. However, the
functioning of the banks especially with the poor farmers is questionable. Subsidies and other wages that come to these accounts through DBT is
now being used by banks to offset previous loans not only of the beneficiary but that of any family member of the beneficiary without even notice to
the bank account holder. Such practices by banks should be discouraged. The number of bank branches has to be increased and in most rural banks
staffing is an issue which results in payments and bank transactions to take more than 3-4 days. This is an inconvenience to farmers and poor people
that can be rectified if the finance minister so desires.

Education too is suffering in the country due to lack of funds. In my constituency, in Ramanagara District there is no Kendriya Vidyalaya. Despite
repeated requests a KV has not been sanctioned. Lack of Funding is the main reason for not granting a KV to Ramanagara District in my
constituency. I urge the Union Government not to discriminate and instead provide equal funding to all states.

Fund allocation for MGNREGA is a major issue in Karnataka. Even though the Supreme Court has warned the Union Government not to delay
MGNREGA wages the Union Government has not cleared the states allocation. During drought years, the allocation has to increase and this too has
not happened. Even though 70% of Karnataka's State Allocation is exhausted, funds have not been allocated yet. There has been an increase in
demand for work through MGNREGA due to drought for the last two consecutive years and therefore there will be increase in the funds required. The
Government should make arrangements for funds considering all these factors.

With regards to PMGSY, I would like to mention that very recently Minister of Rural Development, Shri Narendra Singh Tomar Ji has stated that the
Centre has sufficient budgetary provision for providing funds to the states under the PMGSY scheme. However, states like Karnataka have not been
given their dues. I request that all states be given equal share in the funds.

Therefore I urge upon the Union Government to immediately release all funds due to the State of Karnataka and also increase allocation to the state
of Karnataka and other drought affected states across the country.



#SHRI R. PARTHIPAN (THENI): Hon. Deputy Speaker, Vanakkam. I thank Hon. Chief Minister of Tamil Nadu our beloved leader Dr. Puratchithalaivi
Amma for allowing me to take part in the discussion on Supplementary Demands for Grants (General) of the Union Government for the year 2016-17.
There is a need for employment generation in the country. In the Public Sector Undertakings, around 1,76,09,000 persons work on permanent basis.
At the same time the figure in the private sector stands at 1,19,70,000. As per the Economic Survey of India, during the year2014-15, 235 PSUs
earned a profit of Rs. 1,35,000 Crore. At the same time, loss making PSUs had a loss of only Rs. 21,360 Crore. It was announced in the Budget that
Rs. 56500 Crore will be raised by the Union Government by selling some percentage of shares of the profit making Public Sector Undertakings.
Similarly there should be a scheme of things for reviving the loss making Public Sector Undertakings too. The number of unorganised labourers has
increased over the years. It means approximately 90 per cent of labourers are without any permanent job. In this scenario, there should be schemes
for providing jobs of permanent nature to workers belonging to unorganised sector. Our country has achieved an overall economic growth of 7.6 per

cent. But as regards the Human Development Index, India has been consistently occupied the 130% position for last 25 years. We need to go up
further in this ranking.

As per the Economic Survey of India, the subsidy to the rich stands at Rs. 1,03,000Crore. At the same time the subsidy for the poor stands at a mere
Rs. 16,369 Crore. In order to protect the interests of poor and needy people, I urge that the Union Government should increase the subsidy provided
to them.

The total figure pertaining to Non-Performing Assets has gone up due to the policies followed by the Union Government for the last several years. A
major chunk of these NPAs are held by some business barons. Hon. Finance Minister has admitted that the government expenses may rise by 10.8
per cent during next financial year in comparison to current financial year.

For Integrated Child Development Scheme, an amount of Rs.16415 Crore was allocated for the year 2014-15. It was then reduced to Rs.13646 Crore
during the year 2015-16. And for the year 2016-17, only an amount of Rs.15,873 Crore has been allocated. This amount needs to be increased.

As per the target fixed by Food Corporation of India, an amount of Rs.10,000 Crore has been demanded for procurement of food grains. This will
ensure more procurement of foodgrains thereby benefitting the farmers. I urge upon the Union Government to allocate additional funds for procuring
food grains from farmers.

A demand of Rs.5,092.20 Crore has been raised for Swach Bharat Abhiyan- a Cleanliness Programme at the national level- and National Rural
Drinking Water Scheme. While welcoming this initiative, I wish to stress that the allocated funds should be spent in all States of the country without
any partiality.

Several proactive decisions with regard to protecting the environment have been taken at the Climate Change Conference held in Paris, France. But
the funds allocated for Environment and Forest Ministry is insufficient. More funds should be allocated for preserving environment and for continuing
research activities on this subject.

While welcoming the allocation of additional Rs. 200 Crore fund for AIIMS, I urge upon the Union Government to allocate more funds for setting up
an AIIMS like medical research institution in Tamil Nadu.

Moreover, an amount of Rs.1 Crore each has been earmarked for pharmaceutical research and drug testing laboratories in the States like
Maharashtra, Chhattisgarh and Rajasthan. I urge that separate funds should be allocated for drug research and for setting up of NIPER in Tamil
Nadu.

Tamil Nadu generates record number of Engineering professionals, every year. There should be facilities for these young Engineering graduates to
get employment in big companies. More funds should be allocated for Rajya Sainik Board and Zilla Sainik Board with a view to ensure timely service
to the thousands of Ex-servicemen belonging to Tamil Nadu.

Sir, the Union Government should also allocate more funds for development and carrying out extension activities in the airports situated in Chennai,
Madurai, Coimbatore, and Tiruchy.

For the Prime Minister Gram Sadak Yojana, an additional amount of Rs2700 Core has been earmarked. Several roads in rural areas of Tamil Nadu
have been damaged due to floods caused by heavy rains. In Tamil Nadu, an amount of Rs1426.33 Crore is required to undertake repairing and
renovation of all the State Highways spreading over a length of 5695 kms and laying of the rural roads once again. I hope that the demands raised by



me will be fulfilled. I thank you for this opportunity.

*SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): The Government has accepted the recommendations of the 14 Finance Commission and has
increased the devolution of Central Taxes from 32 per cent to 42 per cent which is set to raise the revenue of the States. However, the Union
Government reduced the Budgetary allocation of State's share for the Centrally sponsored schemes. Funds provided to special component
programmes for the Scheduled Castes and Tribal sub-plan is very low. The Karnataka State Government which has, allocated the fund for the
SCP/TSP programme as per the population is 19000/year. I urge the Union Government to provide money for SCP/TSP programme as per the SC/ST
population.

The Sansad Adarash Gram Yojna Scheme has been introduced by the Union Government without providing funds. It is very difficult to develop the
SAGY village. Therefore, I urge the Union Government to allocate more funds for the said programme.

Regarding the Pradhan Mantri Gram Sadak Yojana, there is no allocation to the State of Karnataka for the last two years. I urge the Union
Government to release the money as early as possible for the above said programme

# SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): The Budget presented by the Hon'ble Finance Minister, Shri Arun Jaitley, for the year 2016-17 is,
to some extent, disappointing. Lot of Members of Parliament have participated in the discussion and have stated many factors with regard to the
General Budget 2016-17. Few Members have welcomed the Budget and majority of the Opposition Members who spoke from the Opposition side
have opposed the Budget. I oppose the Budget for the following few reasons.

We expected to see some allotment in SAGY. But not a single word is written in the budget speech, though our Prime Minister has inaugurated this
Scheme. In this year also I received a letter from the Ministry, asking to submit the second name of Gram Panchayat. Till date, not a single rupee
has been allotted to fulfill the requirements of SAGY.

It is also a matter of great regret that there is no mention of getting back black money from foreign countries. Also, there is no mention about the
situation arising due to huge amount of NPA of all our nationalized banks. The government should take some stringent action to recover such bad
loans from some individuals. Our PSU Banks are not performing well. All put together, NPAs or distressed loans, it comes to around 20 per cent.
Maybe that, even in 2008, at the worst crisis, none of our banks suffered; none of the banks were closed. But now the thing has come to that
precipice that may be the banks will suffer very heavily. World-over they suffered, but in India they did not suffer. Now it seems that our banks will

suffer.

As we know this year also funds for ICDS are slashed. Throughout the country women are associated with this Scheme to look after the poor
children regarding nutrition and education. But this sector is again neglected this year. I hope finally Finance Minister will allot sufficient allocation of
funds for ICDS.

I am thankful to Finance Minister that in the budget, he proposed for some initiative to be taken up regarding minimum support price for agricultural
products. I request the Hon. Finance Minister to take some expert opinion so that the Minimum Support Price may be available to the actual small
and marginal farmers.

It is a matter of serious concern to the farmers that, allocation for fertilizer subsidy has been decreased in 2016-17, by Rs. 2,438 crore (3.4%). It
will again affect the farmers badly. So, I request the Minister to increase the fertilizer subsidy for the interest of poor, small and marginal farmers.

Lastly, I request the hon. Finance Minister to increase the MPLADS funds to Rs. 25 crore so that the Members of Parliament can take up more
developmental activities/works in their Constituencies to help the people.

Thank you.
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HON. DEPUTY-SPEAKER: Now, it is six o'clock. We are extending the time of the House till the Minister's reply is over and the Bill is passed.
Rori ji, kindly continue.
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* SHRI B.N. CHANDRAPPA (CHITRADURGA): This Government has been talking from the very beginning about the cooperative federalism. Where do
we find the concept of cooperative federalism? If one sees the allocation of funds to various centrally sponsored schemes and the Budget for Sarva
Shiksha Abhiyan, it has been reduced from Rs. 9000 crore to Rs. 2000 crore. If we see the overall picture of the States in India, we would find that
most of the States have debt in excess of Rs. 2 lakh crore. What has the Centre done to address this problem? Has there been any waiver in this
regard? Has there been any support from the Central Government? I do not think that the Central Government has taken any step in this regard. We
cannot call this as cooperative federalism.

One of the most unfortunate things that this Government has done is the abolition of the Planning Commission. This way, States have lost an
important platform where they can raise their concerns, can talk on behalf of their representatives and the States.

I would now like to talk about inflation. In the Supplementary Demands, Rs. 40,000 crore has been allocated as advance to the Food Corporation of
India. Given the inflation situation in the country and the crucial role of the public distribution system for the common man, it is not clear why the
allocation was not made at the time of the Budget Session.

I would now like to mention that the funds allocated and released to the drought affected states including Karnataka are very inadequate to deal
with the problems of drinking water. As far as Karnataka is considered, the state has already exhausted its MGNREGA funds and is facing financial
crunch to make payments for the workers under the scheme.

As far as quality of education, in terms of learning outcomes is concerned, it is poor. It is a matter of serious concern because approximately 80 per
cent of all recognized schools at the elementary level are Government run or supported schools. According to Annual Status of Education Report —

2015 nearly half of the Class 5t students were not able to read at Class 2" level; Nearly the same proportion of Class 5t students did not have the
basic arithmetic skills. This is the condition of quality in our school education. The need of the hour is to take immediate steps to address the basic
challenges to ensure quality education to our children, who are the future of the nation.

As far as PMGSY is concerned I would like to draw the attention of the Union Government that PMGSY-II was implemented by UPA government.
After NDA Government assumed the power, funds under the said scheme is not provided to Karnataka. As a result the state is facing difficulties in
taking up of the roads project under the PMGSY-II.

With regard to menace created by wild animals, I would like to mention that farmers are facing huge problems due to crops damaged by wild
animals. For example, in my state Karnataka Wild boar menace is very rampant. Wild boars come in herds of 50 to 100 and devastate the entire
crops. They don't spare Banana plants, vegetables, even Mango trees. In one single raid they destroy every crop. Farmers are protesting against the
existing provisions of the law as it is not allowed them to protect their crops from the problematic wild animals. Therefore the union government
should enhance the compensation to the crop damage and to the loss of human life due to wild animals attack.

India is the largest producer of milk in the world. Our country has made a very good progress in dairy farming. However, the health and welfare of
animals plays a very significant role on the public health, food security and environmental protection. There is growing concern among farmers
particularly dairy farmers about the lack of adequate infrastructure to ensure better health and welfare of animals. Therefore, I urge upon the Union
Government to take steps to conduct research and development to increase the milk yield per cow without compromising the health and welfare of
COWS.

As far as atrocities on Scheduled Caste and Scheduled Tribes and weaker sections of the society are concerned, the Government should take very
stringent measures against the culprits and take steps to create awareness about the existing laws in the country.

About Rural Housing Scheme, the Union Government has introduced its ambitious Housing for All by 2022 scheme to construct 2.95 in crore in the
rural component of the scheme. The Government has also mentioned that it needs to spend nearly Rs. 81,975 crore over construction of the one
crore houses in the first three years of the Pradhan Mantri Gramin Awaas Yojana. I would like to suggest that the Government should identify the
real beneficiaries to ensue the benefits reach the needy people.

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, this is the First Batch of Supplementary Demands for Grants for the financial year 2016-17. It comes to
around Rs.1 lakh crore. It may kindly be seen that out of Rs.1 lakh crore, the Supplementary Demands for Grants, Rs.78,500 crore is from the capital
expenditure, and Rs.21, 492 crore is from the revenue expenditure. And, that too, out of Rs.78,500 crore Supplementary Demands, Rs.31,972 crore
is for the Ministry of Road Transport and Highways and Rs.40,550 crore is for the Department of Food and Public Distribution.



First of all, T would like to know this from the hon. Minister. We could very well understand that the amount of Rs.31,972 crore is for the Ministry of
Road Transport and Highways (MoRTH), and we know it is for construction of roads, highways, bridges and everything. We know that the capital
expenditure to be incurred and to be voted by the Parliament. We can very well understand that. But I would like to know from the hon. Minister
regarding Rs.40,550 crore for the Department of Food and Public Distribution under the capital expenditure Head. I would like to know for which
purpose this expenditure is to be met out of the Consolidated Fund of India. This is the first point on which I would like to seek clarification from the
hon. Minister. This is relating to Demand No.17.

Coming to Demand No.87, that is, Ministry of Textiles, it also comes under the classification of revenue expenditure. Rs.550 crore has been
earmarked for the revenue expenditure. That also needs elucidation from the Government, from the hon. Minister. At this time when the hon.
Minister is proposing an amount of Rs. 99, 221 crore to be met from the Consolidated Fund of India and to be voted by this Parliament, which is
being put forth, my point is that the Government is not taking into consideration the directives given by the Public Accounts Committee. The Public
Accounts Committee has specifically stated that the Government should be very careful in the planning of the Budget Estimates and expenditure.
Also, proper monitoring is to be done. Effective monitoring should be done and also bad planning should be avoided. All the Ministries and
Departments have to be very careful in preparing the Supplementary Demands as well as other Demands.

I will quote:

"The Public Accounts Committee further reiterated that the need for scrupulous scrutiny of the Budget proposal, rigorous monitoring of
the expenditure and strict compliance of the General Financial Rules to eliminate possibility of excess expenditure, under-spending and
wrongful appropriationa€}"

This is the observation of the Public Accounts Committee, and it is a very valid observation. Unfortunately, the Ministries and the Departments,
which are controlling the budgetary expenditure and preparing the estimates and the Supplementary Demands for Grants, are not taking into
consideration the directive of the Public Accounts Committee. The Chairman of the Public Accounts Committee is also here. So, my first appeal to the
Government is to have strict compliance of the General Financial Rules and directives of the Public Accounts Committee in making the Budget
Estimates. This is my first point.

Coming to the transfer to the States, there is a very interesting fact. My friend, Shri Nishikant Dubey was also very vehemently arguing that this
Government is for cooperative federalism. In the Appropriation Bill, 2016, under Serial No.32, an amount of not exceeding Rs.3,000 crore has to be
transferred to the State. That is the Head which is in the Appropriation Bill. We are discussing the Appropriation Bill also together with the
Supplementary Demands for Grants. What is the real fact? The Government is very vehemently arguing that they are for cooperative federalism. On
the basis of Fourteenth Finance Commission, 10 per cent excess has been granted to the States. Coming to the real picturesa€”Mahtab Ji had also
cited and so many other Members also made this pointa€”T will go to the statistics.

Sir, kindly look at the facts and figures. The total Union resources transferred to the States in the year 2015-16 were of Rs.8,42,963 crore. Mr.
Nishikant Dubey is not here. In 2016-17, that is, the current Financial Year, it is estimated to be Rs.9,21,201 crore. At first sight, it seems that there
is an increase of Rs.78,238 crore. But let us come to the ratio in proportion to the GDP. For the Financial Year 2015-16, the total GDP was
Rs.1,35,67,192 crore and the devolution to the States was Rs.8,42,963 crore, which is 6.2 per cent of the GDP. In the Financial Year 2016-17, it will
be 6.1 per cent of the GDP. It is clear from the above figures which I have stated that the total Union resources transferred to the States including
tax devolution of 42 per cent and devolution under Centrally Sponsored Schemes have declined from 6.2 per cent to 6.1 per cent. Is it cooperative
federalism? Is it an increase in the devolution of taxes and revenue to the States? It is declining when compared to the GDP. So, the claim of the

NDA Government that more resources are transferred to the States, as per the 14t" Finance Commission is only a myth. ...(Interruptions)
HON. DEPUTY SPEAKER: Please conclude.
SHRI N.K. PREMACHANDRAN: Sir, give me only two minutes. I will confine only to the SDGs and the Appropriation Bill.

Sir, I come to the macro-economic factors of Indian economy during the last two years. Let us analyse the Current Account Deficit. It is 1.3 per cent
of the GDP. In 1990-91, the CAD was 7 per cent, which has come down to 1.3 per cent during these years. It is not because of merits and
achievements of this Government. It is only because of the decline in the international price of crude oil. The hon. Minister has answered last week
on this point that the benefit, which was availed from decline in crude oil price, has been (i) given to the oil marketing companies so as to meet the
under-recovery of the oil marketing companies, (ii) some social sectors, (iii) infrastructure development and (iv) passed on to the States and the
people by lowering excise rates. But what is the truth? We may kindly look at the social sector spending as well as the subsidies which have been
given by the Government.

For the year 2014-15, the cash subsidy in respect of kerosene, LPG, diesel under Direct Benefit Transfer was Rs.76,284 but for this year it is only
Rs.27,571 crore. That means there is also a decline. So, mere slogans like 'Demand, Democracy and Demography', which is the slogan of the hon.
Prime Minister, will never serve purpose.

My request to the Government is to spend in the social sector and turn the money to the public. This is what the UPA Government has done even
during the recession period so that people should have purchasing power. This is what I would request the hon. Finance Minister. With these words,
I conclude.

Thank you, Sir.
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#*SHRI GOPAL SHETTY (MUMBAI NORTH): I would like to put on record my say on the Supplementary Grants. Government under the leadership of
Shri Narendra Modiji and Finance Minister Shri Arun Jaitley is doing a wonderful job by increasing revenue by way of taxes in all Departments and the
total revenue will make a huge financial inclusion in 2017-18 Budget. Modiji Government is not only increasing revenue through taxes but also saving
a huge amount i.e. thousands of crore rupees by way of subsidy saving. The credit goes to all his associate ministers and also all Government top
most officers and also others. Due to good rain this year throughout the nation, all State farmers are hopefull of getting good crops. All the above
will help to reach the GDP target by Finance Minister. Secondly, due to passage of GST in Rajya Sabha again the moral of industrial and corporate
sector is also high, which will create job opportunity for the job seekers. The tireless efforts by the Prime Minister Narendra Modiji in the last two
years in all fronts and specially by amendment of various bills like Insolvency Bankruptcy, Benami Property Bill and many other will boost the
economy of our Country in the coming days. My great big thanks to Narendra Modiji.

HON. DEPUTY-SPEAKER: Nothing will go on record. Now, I give the floor to Shri Rajeev Satav. Please complete your speech in two minutes.
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HON. DEPUTY-SPEAKER: Shri Rajesh Ranjan, do not speak like this. Hon. Finance Minister, as you know, I am the Chairman of the MPLADS
Committee. I met you four times and requested you to consider this demand. You have to enhance this amount. We have requested you to increase
it up to Rs. 25 crore. Please consider some thing because Rs. 5 crore is not sufficient is what all the hon. Members are feeling. You can put the
Central Projects and that way, at least, the Members can be satisfied. Please consider this.
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x DR. KIRIT SOMAIYA (MUMBAI NORTH EAST): I support the supplementary demand and appreciate Government's concern to have inclusive
growth. The measures taken by the Government is to push 7.5% growth at the same time to keep inflation in control.

I want to draw attention of Hon'ble Finance Minister that a balance is needed to be maintained to have appropriate rate of interest for the senior
citizens. To have more investment the bank rates are reduced several times which has in a way brought down the interest rate on FD. There is a
need to have a special scheme to bring security, social security for the senior citizens who are living on the interest of their savings.

We have taken measures to keep in control rate of pulses. The Government is to import 30,000 tonnes in the first phase. The Government may have
an action plan to have a self sufficient India on the pulses production front.

As announced by the Hon'ble Finance Minister to bring a law at national level to curb the ponzy schemes, I would appeal the Hon'ble Finance
Minister to introduce such law in the coming Winter Session of the Parliament.

I support the demand to have inclusive growth, growth for all.



* SHRI K. PARASURAMAN (THANJAVUR): I express my views on the discussion relating to the supplementary demands for the year 2016-17. Even
though, there is a number of suggestions which I feel to place here, but keeping in view the limited time, I would like to put some points on water
irrigation and development of agriculture which needs immediate attention of the Government.

In this House, some of the Members have deliberated some points. I am one among them who concerns about the steep rise in the price of essential
commodities. Our country has now witnessed such huge price rise of all commodities immediately after the budget implemented by the Government.
In this regard, I would like to say that there must be some discrepancies in the budget implementation and it is the duty of the Government to
maintain price of commodities. By increasing import of such commodities of which the price is high, is not the permanent solution for the price rise.

Instead, the Government should initiate steps for increasing production of the commodities. It is a painful fact that for the last 10 years thousands of
farmers has quit agriculture and even young generation today do not want to continue in the farming sector. This is the most dangerous attitude.
Such attitude will lead to dependency on the import of all products and it is not good for the economic status of the country.

As long as we import food products from outside the country, it will totally destroy the per capita income of the farmers and their living status. For
example,

the import of edible oil has been raised by 50% in the last five years but at the same time, there is no specific plan made by the government to meet
the domestic consumption of edible oil in the country.

Hon'ble Minister had informed during his budget speech that the government has planned to double the income of the farmers by 2022 and
announced the allocation of Rs. 35984 for Agriculture and Farmers' welfare. However, to achieve the target of doubling income of the farming sector,
the Government should come forward to increase the allocation for the Agriculture.

Further, I urge the Government that the Make in India project should give preference for the development of agro industries and indigenous value
added agro products and to make stability for the farmers' income. Minimum Standard Price should always match with the pay rise. Whenever the
pay commission, whether it may be a centre or state, increase in the pay structure, the same percentage of MSP also has to be raised.

For agriculture, water is the main source. I would like to remember here the words of Hon'ble Finance Minister who told during the presentation of
the Budget that irrigation is a critical input for increasing agriculture production and productivity. Out of 141 million hectares of net cultivated area in
the country, only 46% is covered with irrigation.

But if we see the real picture in the country, there is a number of disputes between states. While one state is striving for water and suffering from
acute drought, the other state is simply concentrating in building a number of dams across the river with the aim of depriving the rights of riparian
states. Under this complexity of the relationship between states, I do not know how the Government would address issues of optimal utilization of
our water resources and how will you create new infrastructure for irrigation. Therefore, the Government should come forward for linking of rivers
and should take necessary amendments in the constitution to bring 'water' to central list from state. Conservation and preservation of water by
implementing effective rain water harvesting schemes should be undertaken in entire Tamilnadu.

At this moment, I once again would like to urge the Government to implement the interlinking of the Rivers Mahanadi-Godavari-Krishna-Pennar-
Palar-Cauvery and then on the Gundar as also the diversion of waters of the west flowing rivers of Pamba and Achankovil to Vaippar in Tamil Nadu
under the Peninsular Rivers Development Component.

Unfortunately, the Union Ministry of Water Resources, after the formation of the Committee in May, 2013, has not taken any further steps to
implement the inter linking of rivers project. I have the following requests: The Special Committee for interlinking of rivers should be activated. All
inter-State rivers should be nationalized so that water resources of the Country can be optimally utilized.

The proposal to divert the flood waters of Cauvery to drought prone areas by linking the Rivers Cauvery-Vaigai-Gundar at a cost of Rs. 5166 crores
which was kept pending and later returned by the previous Central Government may be approved expeditiously. Further, the River Cauvery is the

lifeline of Tamil Nadu. With the notification of the Final Order of the Cauvery Water Disputes Tribunal, the scheme for Modernisation of the Canal

System in the Cauvery Basin at a cost of Rs. 11,421 crores may be accorded approval and in which 15t phase of Rs. 2610 crores is needed to develop
the Grand Anaicut Canal which is irrigating 2.27 Lakh Acres for which Hon'ble Chief Minister of Tamil Nadu, Puratchi Thalaivi Amma has forwarded a
letter on July 2015 which is pending for approval by the committee as it is the lifeline project which is more essential to develop the irrigation facility
and so the said project should be approved immediately.

# SHRI M. MURLI MOHAN (RAJAHMUNDRY): The unjust bifurcation of Andhra Pradesh has dealt a severe jolt to the state which is manifested in the
form of severe revenue deficit. The major assurances made in the Andhra Pradesh Re-organization Act 2014 like creation of a separate Railway Zone
at Visakhapatnam, construction of new capital city, Secretariat, High Court etc., Polavaram project, setting up Steel Plant at Kadapa, development of
new major port at Duggirajupatnam and Metro Rail facility in Visakhapatnam and Vijaywada-guntur-Tenali etc., have not yet seen the light of the
day despite lapse of two years time of the incumbent Government.

I wish to draw the attention of the Union Government that when the AP Reorganization Bill was being passed in Rajya Sabha on 20 February, 2014,
the then Prime Minister Dr. Manmohan Singh ji gave solemn assurance on behalf of the Government of India. These include tax incentives to attract
investment, Special Financial Package for backward regions of "Uttarandhra” and Rayalaseema, Polavaram multi-purpose project as a national
praject, Centre's aid to bridge the revenue deficit, setting up of specialized centers of learning, etc.

Further he had also stated, "For the purpose of central assistance, Special Category status will be extended to the successor State of Andhra
Pradesh comprising 13 districts, including the 4 districts of Rayalaseema and the three districts of north coastal Andhra Pradesh for a period of five



years. This will put the State's finance on a firmer footing."

Further, I would also like to remind that Shri Arun Jaitely ji, the then Leader of the House in Rajya Sabha and Shri Venkaiyya Naidu garu had
demanded the Special Status category to be extended for 10 years instead of 5 years.

It is the responsibility of the Centre to fulfill the assurances made on the floor of the House and provisions contains in the AP Reorganisation Act

2014. Further, the recommendations made by the 14 Finance Commission should not be linked with the Special Category Status to the Andhra
Pradesh as it was only State in India, without declaration of a state Capital City, the then UPA Government bifurcated the A.P. in an unjust and
unscientific manner.

In this regard, I would like to draw the attention of this august House that the erstwhile Andhra Pradesh was bifurcated in February, 2014 much
before the implementation of the 14t" Finance Commission that is during the term of 13t" Finance Commission. What I personally feel is that the

issue of Special status Category should not be linked with the 14t Finance Commission. The job of Finance Commission is to recommend the
distribution of revenue shares between the Centre and States. Finance Commission is nothing to do with the granting of Special Status Category.
And the duty of declaration of a State for special category status lies with Union Government in moving a necessary amendment to the AP State
Reorganisation Act followed with an executive order by the president. It is unequivocal fact that Parliament is supreme. In a democratic country like
ours, the will of the people should be fulfilled. Power comes and goes.

Article 248(2) of the Constitution of India says that the Parliament has exclusive power to make any law with respect to any matter not enumerated
in the list II and III.

Further, the decision to grant special category status lies with the National Development Council, composed of the Prime Minister, Union Ministers,
Chief Ministers and Members of Planning Commission now the Niti Ayog.

Secondly, since the then Prime Minister Dr. Manmohan Singh ji had given an solemn assurance on the floor of the Upper House on the issue of
Special status Category, I would like to seek an answer from the Government as to whether his assurance was scrutinized by the Assurance
Committee of Rajya Sabha? If so, what action has been taken? Hence, the Assurance given by the then Prime Minister on the Upper House should be
implemented in toto. If the assurance of the Prime Minister is not adhered to and considered for action, there is fear that people will lose their faith
in the democracy and its elected leaders.

Having said so, the A.P. Government is reeling under severe deficient. Section 94, clause 4 of the AP Reorganisation Act, 2014 stipulates for financial
assistance for new capital, for building the Secretariat, the High Court, Raj Bhawan etc. Where the total cost of capital building is close to Rs. 52,000
crores, so far the Centre has given only Rs. 2500 crore for the capital. I urge upon the Government to sanction atleast Rs. 20,000 crores in the first
and second supplementary Demands for Grants.

The then Prime Minister had agreed that the resource gap would be compensated in the regular Union Budget 2014-15, but this was not done. The
State Government of A.P. has received only a meager sum of Rs. 2800 crore from the Centre out of the Rs.16079 crore revenue deficit for the
financial year 2014-15.

We are very much disappointed with the Centre as no major allocations were made in the Finance Budget 2016-17. We expected that the Union
Government would announce the immediate creation of a separate Railway Zone at Visakhapatnam. Even the funds released for Polavaram Project
is too meager to merit a discussion on the subject. This year Budget only a paltry sum of Rs. 100 crores has been released. The Polavaram Project is
a multi-purpose irrigation project which has been accorded National Project Status by the Central Government. Total cost of project is estimated to
be Rs. 36,000/- crores. As per provision of AP Reorganisation Act, 2014, Centre is committed to provide 100% funds for construction of the project.
So far, only Rs. 850 crores has been released for the project by the Centre. If the Central Government releases a meager sum like this, one can
expect the fate of the completion of the Polavaram project.

I would earnestly demand the Government to release adequate funds atleast Rs. 10,000 crores in this supplementary demands for grants so that the
praject could be completed by 2018.

We are also disappointed with the centre for meager allocation of funds released so far construction of educational premier institution like IIT, IIM,
IISER, NIT, IIIT, Tribal University etc. Out of the Rs. 700 crores funds earmarked for the construction of IIT buildings with infrastructure at Tirupati
only a paltry sum of Rs. 80 crores, for IIM at Visakhapatnam Rs. 70 crores as against Rs. 900 crores have been allotted. Similarly for IISER Rs. 80/-
crore as against Rs. 1036 crores, for NITs Rs. 80 crores as against Rs. 400 crores, for IIITs Rs. 65 crores as against Rs. 400 crore and 1 crore for
Tribal University out of Rs. 100 crores have been allotted. No funds have been sanctioned for Central University, Petro-chemical complex at
Sabbavaram, Visakhapatnam. No funds have also been made for the Vizag-Chennai Industrial Corridor.

The State Government of Andhra Pradesh also urges the Centre to amend the Fiscal Responsibility and Budget Management (FRBM) Act so as to
help in raising the limit of borrowings to boost public spending.

I would, therefore, earnestly request the Union Government kindly to fulfill all the provisions contained in the A.P. Reorganisation Act, 2014 in letter
and spirit by sanctioning adequate funds to the tune of Rs. 10,000/~ for Polavaram Project, Rs. 20,000/- for the construction of new Capital City at
Amaravati, Secretariat, High Court etc., and release the remaining revenue deficit grant of Rs. 13,279/- crore for the year 2014-15 and also release
adequate funds for construction of IIT, IIM, IISER, IIIT, Tribal University, Central University, setting up Steel Plant at Kadapa, New major port trust
at Duggirajupatnam, including sanctioning of new Railway Zone at Visakhapatnam etc.

I would also urge upon the Government to bring a suitable amendment in the AP re-organisation Act, 2014 for granting a Special Status Category to
Andhra Pradesh.

With these words, I support the supplementary demands for Grants (General), 2016-17.
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advancing the money which will carry a lesser rate of interest and we will get our monies back. The cost of interest itself will be borne by the FCI
and not by the Government. That is why, this is the answer to the question raised by Shri N.K. Premachandran as to why we are giving Rs.82,064
crore of money to the FCI. This is the response to it. It is a part of prudent fiscal planning. sit arhl G &, it St ause a0 &, as 20,948 @ds wud 3 e
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again today. It has been raised in the past. I think, Governments must be judged by how much do they actually spend on MGNREGA?

From 2010-11, I have always been saying that there was a system of accounting which the UPA Government had followed, their Budget Estimates
were very high and when the actual expenditure was seen, compared to the BEs they used to be always lower. Year 2015-16 was the first year
where the actual expenditures were slightly higher than the BE. And the system of accounting followed was, you can say we are spending so much
on development and then from the month of December start cutting that expenditure, each Ministry used to be told now you start spending less. If
you spend less, you do not grow.

You mentioned that in 2010-11 you sanctioned Rs.40,100 crore. That is what you planned in the budget. What you spent was Rs.35,850 crore.
And each year the same story was repeated. In 2011-12, Rs.40,000 crore was provided in the budget and Rs.29,250 crore was spent. How are we
concerned with your promising the moon and not being able to even achieve it half way?

SHRI K.C. VENUGOPAL (ALAPPUZHA): What is the expenditure in 2015?

SHRI ARUN JAITLEY: 2015-16 will disappoint you because it defeats your argument.

Budget Estimate was Rs.34,700 crore and actual expenditure was Rs.37,340 crore.

SHRI K.C. VENUGOPAL: We have to take inflation into account and increase. How can you compare 2010-11 with 2015-16?

SHRI ARUN JAITLEY: This year in the budget you read out I had said the highest ever is going to be spent is Rs.38,500 crore. How much will we
spend in the supplementary? I am adding another Rs.5,000 crore. So, it is being made Rs.43,500 crore. ...(Interruptions)

HON. DEPUTY SPEAKER: Let him speak. Do not interfere like this.



SHRI ARUN JAITLEY: So, it is Rs.43,500. Therefore, this argument that you are cutting down on this expenditure actually needs now to be
reconsidered by you. Pradhan Mantri Fasal Bima Yojana, Price Stabilisation Fund for Pulses, Disaster Relief, Metro Projects in Chennai and Delhi,
Telecommunication Infrastructure in Gram Panchayats, Strategic Crude Oil, Assistance to Seychelles, Development of Chabahar Port, Externally
Aided Projects, that is the entire list of items on which it is proposed to spend these additional Rs.23,000 odd crore which is mentioned in the
Supplementary Grants itself.
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Al & smy, mifes 31 @R @6 sy, Competitive devaluations are taking place. Interest rates in some countries have gone into the negative zone.
Japan is an example. Today I was just reading that Britain has further cut down interest rates to 0.25 per cent which is a record low in the history of
the United Kingdom.

So, various unconventional policies are now being attempted by various Governments because the global growth is slow and countries are not
able to make their mind and find an answer how long this situation is going to last. The situation is so serious.

Any uncertainty in one part of the world impacts the other. The impact of Brexit is not going to be merely confined to the United Kingdom. It has its
ripples all over the world. If trade shrinks, it shrinks for everybody and that is one of the big challenges for India. Our trade was shrinking for almost
18-19 months. For the last one or two months, there are some signs of revival of exports. In this situation, what is the state where India today
stands? In the first year that is 2014-15, we grow by 7.2 per cent; last year we grow by 7.6 per cent. For two consecutive years, we were the
fastest growing amongst the major economies in the world. I hope this year also we retain that position....(Interruptions)

HON. DEPUTY SPEAKER: Please do not interfere like that.
...(Interruptions)

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Some experts are saying that it is overstated.
... Interruptions)

HON. DEPUTY SPEAKER: Shri Adhir Ranjan Chowdhury, please take your seat. After the speech of the Minister is over, you can ask him anything if it
is necessary.

...(Interruptions)
HON. DEPUTY SPEAKER: Please do not divert the attention of the Minister. It is applicable to everyone.
...(Interruptions)

SHRI ARUN JAITLEY: The Central Statistical Organization functions fairly autonomously and professionally. It is the same body which has
consistently dealt with India's economic data. So, when they revised their data and they revised their methodology, they did it with effect from 2011.
When they revised it with effect from 2011, two to three years of the UPA Government also got revised. Now so-called experts may raise their
questions. But when the IMF accepts this data, and that is probably the most credible organization as far as data of growth within the world are
concerned, I think cavalier opinions expressed by others without going into the detailed methodology may not carry much weight. But we also have
our challenges and our challenges are still grave.

As 1 mentioned, one of the challenges that we faced was that because the world trade was shrinking, our exports were also shrinking and
exports contribute to the GDP. But fortunately, in the last one or two months, we have seen a revival. We will have to wait for a little more time to
see whether this revival data for the last two months is patchy or if it is part of a pattern. The global environment is unsupportive and we have to
accept that. These are adverse global situations. We also have a problem that two years in a row we had a very bad monsoon and a bad monsoon
impacts on demand, particularly rural demand which can have a spiral effect on economy itself besides adversely impacting growth and agriculture.

There is one other challenge. Shri Mohd. Salim is not here but it is a challenge which he raised and it relates to public sector banks. These public
sector banks have unacceptable levels of NPAs because of whatever reasons. We have discussed them in the House even earlier. So, I am not going
to repeat the argument. I do not want to reduce it to a debate that the loans were given during which Government's period or otherwise because
ultimately these are commercial decisions banks take. So, I am not going to get into an analysis of just relying on a blame game because that would
not solve the problem. One of the harsh realities is that some sectors have been adversely affected and therefore those adversely affected sectors
have to be rectified. I made in this House last week a detailed statement on the steps which we are taking in order to revive those sectors.

The inability of the banks to support growth, because of their own condition, also has an impact on private sector investment. It is seeing some
revival. Banks are actually showing operational profit. Operationally they are all earning profits but provisioning for those NPAs has to be done under
the RBI norms. Therefore, once you add the provisioning, the profit then is not visible.

In this environment, one important silver lining for India has been that oil prices have come to our rescue because we are the net buyers of
oil. Being the net buyers of oil, we are able to save certain amount of money.

There are other positive factors. Amongst the positive factors besides ail, I think the policy domain in India, the policy changes which support growth
both at the level of the Central Government and the State Government, is changing and evolving very fast. Yesterday's unanimous vote in the other
House on the GST itself is reflective of this fact. I think more important than the fact that the Bill got through is the fact that it got through



unanimously amongst the Members present. I think this indicates the fact that everybody seems to be concerned that we need to take steps which
help the cause of the Indian economy.

If we look at what is happening in various States, irrespective of palitical differences between the Parties, State after State is now competing
to ask for investment. States are concentrating on infrastructure building, social sector schemes and, therefore, this environment of cooperative
federalism itself and also competitive federalism between the States is a positive development which is taking place.

On the investment side, because we stand as one of the few islands of growth in the world, most countries are either going down or are maintaining
a very modest level of growth, so the investors are wanting to put their money in countries which are growing and India's need for investment is
very huge. We have the largest rural road building programme in the world. We have the largest highway building programme in the world. We need
to build more ports. We have a railway modernisation programme. We have the largest number of airfields which we intend to create. Renewable
energy is another area. These are all sectors and we have been prudent enough to open various sectors of the economy. Opening those sectors to
the economy means that investment itself becomes a starting point.

There are two important starting points for that investment in India which are evident today. One is an increased public investment. So,
between Centre and States the capital investment in the country has increased significantly. This capital project investment itself is leading to
growth. The second, we have a significant increase as far as Foreign Direct Investment is concerned. More of it will come if we are able to conduct
ourselves in a manner and increase our own credibility in the general body of investors both within the country and outside.

Sir, all of the investors that I meet within the country and outside are extremely happy with the kind of changes which have taken place. If we
look at the last few months, we have the Aadhar legislation, the Bankruptcy law and now hopefully the GST. These are very major reforms which
have taken place in the Indian economy.

The SARFAESI itself is a very important reform. These are part of our reforms which are taking place. In many parts of the world, it is unthinkable
that a country would become so aspirational that it would start reforming and wanting to grow at this pace. Even conventional thinkers in various
States have now realised that you need investment; you need infrastructure; you need industry; you need job creation; you need to invest in social
sector; you need to invest in health, education and so on. You cannot say that you are concentrating on one and not the other. It will be incomplete
completely.

Therefore, in this environment, I think there is a big change which is taking place in the national mood. There are two concerns which are still
expressed. Earlier the concerns used to be that it is very difficult to do business in India. They used to measure us by our very hopeless rankings like
142 out of 189 nations in the World Bank rankings on the Ease of Doing Business. Suddenly, you start having a more smoother system where
permissions are now coming, whether it is FIPB or others. Ninety-five per cent of foreign investment coming into India is now through the automatic
route. So, they do not have to wait in queue for years. Environment clearances where they are to be given and where they are not to be given are
becoming a matter of course. Most people concede that there is a huge dip as far as corruption at various levels is concerned.

There is an attempt by Governments both Central and States to organise Investor Conferences to woo investment into their own States. So, the
State Governments are also trying to open single window clearances, etc. Last year, we improved by 12 points. This year, I am hoping we will
improve by even more as far as Ease of Doing Business rankings are concerned. After all investment will create jobs and investments will lead more
economic activity and more revenue but there are areas still to improve. For instance, in laws and permissions relating to land, construction and real
estate our ranking is 183 out of 189. It is a nightmare to get land, get its user change and then get municipal permissions at various stages to
construct.

So, the investor will always ask a question. The Government policy in FDI is expanding; the Chief Minister has signed an MoU; FIPB clearance
is very easy; environmental clearance is very easy but I have spent last three years with the municipality and not getting a permission. Therefore,
these are areas where we require very significant steps. I am sure the States will also realise that these are local laws which are required to be
changed and that we should change them in this particular course itself.

With all this happening, I think there is a big silver lining that this year after two consecutive years of bad monsoon, so far we are seeing a
very good monsoon in the country itself. The result of this good monsoon is that this will give rise to rural demand. spefior &1 3 st eris &, as @l
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The whole world is concerned with these two questions. I think, for one of these two questions, we will shortly find an answer to. Second, we
are struggling now to improve the situation. The Government therefore from the Budget resources also we are funding our banks; we are
empowering, by law, our banks to recover dues and various other steps which are being taken with regard to improving the health of those sectors.
We will try and find that solution. Therefore, under the situation we can remain one of the important centres of growth even in a slowdown
environment as far as the world is concerned.
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Shri Premachandran, I have said this in the other House, but I would like to repeat it in this House. The shares of the States are important.

19.00 hours

But we must all realise that India is a Union of States. You have a Union Government and you have the State Governments. That is the federal
politics of India. India is not a confederation of States. India is not a confederation where you can either have no Union or a weak Union. The Union
Government also needs funds. Therefore, any kind of economic thinking by which the Union's funding itself becomes weak is also not in the interest
of federal economics. Now, today what is happening? States collect their own taxes; without the GST, the Centre collects the taxes. The Centre from
its share gives 42 per cent to the States. Of the balance 58 per cent, for various schemes, either 100 per cent or 60 per cent we further give to the
States. Then, the Union needs funds not only for salaries but also for servicing debt. The Union has to service the debt. The fiscal deficit that we
have is after all mounted fiscal deficit. Therefore, lakhs of crores go every year in servicing that debt; lakhs of crores go for defence and security of
India; lakhs of crores go for paying salary bills. The Pay Commission recommendation itself has an additional burden of Rs. 1.02 lakh crore on the
Union. The OROP this year has a Rs. 12,000 crore annual burden on the Union.

Therefore, this whole argument that you must pay more, you must spend more, but when it comes to collection you must put a cap on how much
you collect is not a correct one. Such a thinking that spend more, give more to the States but collect less for yourself is a stand that cannot stand
the test of any economic logic.

SHRI MALLIKARIUN KHARGE (GULBARGA): We will speak about that on Monday.

SHRI ARUN JAITLEY: Why did you think I was addressing you? I was addressing Shri N.K. Premachandran and Kharge ji thought that the cap fits
him.

Therefore, we need a strong Centre and we need strong States. The policy has to be that we must collect what is optimum and what is fair. We
must not tax our people unreasonably. But we must collect as much as is required for developmental activities. It applies commonly to both the
Centre and the States as far as we are concerned.

I think Shri Abhishek Banerjee raised this question about the debt of the States. In the very first Budget that this Government presented, I had said
that there is an inter-generational equity as far as debt is concerned. What is fiscal deficit? I am spending more than what I earn. & xrd serar @2 a1 &
a8t wmé wa & 3z o awrn &, # 3ur & 281 &) 7 52 2a 3uR A 2%, 33 aifta o os then I leave the next generation in debt. Now, I regret to say that this
is exactly what has happened in States like West Bengal. I am not making a comment on the present Government. This is historically the position
because the Governments borrowed much more than what they earned. They did not allow generation of economic activity up to a certain level by
which their earnings could go up. Therefore, the new generation which is ruling Bengal today finds that they have been left in debt. So, they have no
money or very little money to spend on economic development. On the contrary they are spending very large part of their resources in repaying and
servicing their debt. The argument is correct. But then who has to repay the debt? The States have to plan their fiscal affairs in a manner, the Centre
has to plan its own fiscal affairs in a manner that we service the debt that we have taken.

I cannot tell Shri Ananthkumar that this year you should borrow more because I want to transfer my debt to you. If I have taken the debt, historically
I have to service the debt. Debts can't be written off. Somebody has to pick up the debts. This is what is happening to our Electricity Boards. This is
the lesson for all of us that we have to raise a certain amount of revenue, take some measures in order to discharge the responsibility. Otherwise,
what the last generation did to Kumari Mamata Banerjee, she should not do it for the next generation by adding to that debt. Therefore, the answer
is that you borrow as much as you pay and you conduct your economic activity in such a manner that your State earns more.

PROF. SUGATA BOSE (JADAVPUR): I take your point that we have to optimize our tax revenues both at the Central level and at the level of the
State. However, you have correctly identified the problem that our economy is facing right now. There are two engines of growth — FDI flows and
public investment in infrastructure. You have conceded on the floor of this House several times and also today, that there is practically no new
domestic private investment. Our captains of industry, our capitalist class had heavily invested in you, the BIP, during the election campaign but they
are refusing to invest in India today. Now, if in fact, private investors remain in slumber and you have to make higher levels of public investment
particularly for our infrastructure needs, this will have a bearing on the fiscal deficit that you just spoke about.

Therefore, I would like to ask you one question. You announced that you would have an Expert Committee to review the FRBM Act in the
course of your Budget speech. Please take this House into confidence as to the status of that Expert Committee because we must spend both at the
Central level and also in our States on the vital social sector schemes. We cannot ignore the poor and the downtrodden people in our State. That is
why, we say in West Bengal that we have such a terrible debt burden, yet we have an obligation and the responsibility to provide health, education
and social infrastructure.

SHRI ARUN JAITLEY: Thank you, Prof. Bose. The same captains of industry when they voted in West Bengal, you and I know whom they voted for,
they were also fed up for the last 35 years!



As a response to your question, I had announced an FRBM Committee. The FRBM Committee has already been set up. It is functioning for the last
two months. There are some five very eminent members in that Committee. They have been meeting experts in India, studying the patterns across
the world. I am told that currently they are in discussion with every former Finance Minister available so that they can share their experiences. You
are right, in the spirit of the question, that one of the ideas in their mind is that instead of figure of fiscal deficit, can it be a range so that we don't
bind ourselves so right that we have some element of flexibility. Particularly because, let me say to the credit of States, by and large States have
kept their fiscal deficit in control. In fact, the combined fiscal deficit of the States is better than the fiscal deficit of the Centre. Therefore, this is a
question they are looking at and I have given them time of four months, if only extensions are not needed. I hope as and when the Report comes,
we will put it in the public domain for discussion so that this can impact on policy as far as future is concerned.

There was a concern expressed about the fiscal deficit at the Centre. We are hopeful that we would maintain our projections as far as fiscal deficit is
concerned because either you spend less or you collect more. So far, there seems to be reasonable buoyancy as far as our collections are concerned
and this buoyancy is also related to the fact that it gets related to the extent of growth and since growth seems to be reasonable this year, I think,
we will be able to maintain the tax buoyancy. Therefore, at the moment at least, I am advised that there is no serious challenge as far as fiscal
deficit is concerned.

As far as the devolution is concerned, I can only say this. Let us not have a convention that we keep taking that the Centre gives more devolution to
the States and yet everybody says, 'T have got less'. I am only waiting for the first State to come to say that they are better off under the 13t
Finance Commission. They all say that, but not one has come back to say that they are better off and so please revert back to that formula. I had
said before this House in the very first year, that is 2015-16, of the 14t" Finance Commission that the States collectively got Rs. 1,88,000 crore, more
than what they got in the previous year, if you take all the subtractions and the additions into consideration.

Sir, on other matters, on Monday we will get an opportunity to discuss them in detail. &€} (Interruptions)
SHRI C. MAHENDRAN: Sir, the MPLAD Fund should be increased. ...(Interruptions)
SEVERAL HON. MEMBERS: Yes, we all agree with him. ...(Inferruptions)

HON. DEPUTY SPEAKER: Mr. Minister, you are the deciding factor Members are feeling that something has to be done. So, you consider that
request so that all will be happy.

...(Interruptions)
SHRI ARUN JAITLEY: Sir, today not only their demand has come, but an advisory ruling has also come from the Chair,
HON. DEPUTY SPEAKER: No, it is only a request.
SHRI ARUN JAITLEY: I will certainly convey it to my colleagues in the Government so that this subject is also taken into consideration.

Sir, I, once again, thank all the Members who have participated in this debate and I would urge this House to pass the Supplementary Demands for
Grants.

SHRI M. MURLI MOHAN: Mr. Deputy Speaker, Sir, I would like to know whether the Government is going to grant Special Category Status for Andhra
Pradesh or not.

SHRI ARUN JAITLEY: Sir, only two days ago I said in this House that we are fully conscious of the fact that justice has to be done to Andhra Pradesh
because Andhra Pradesh had lost out as far as the division is concerned. There are several set of decisions which we have already taken and some
are in the pipeline which we are taking. On some matters we are in active discussions to find out a solution to the problem. I had myself spoken to
the Chief Minister the day before yesterday, he is also going to be in town to discuss this and I am quite hopeful of finding a solution to the
satisfaction of the people of Andhra Pradesh.
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HON. DEPUTY-SPEAKER: Hon. Members, order, please.

... Interruptions)
SHRI ARUN JAITLEY: You get a benefit
SHRI MALLIKARJUN KHARGE : You are taking my money and doing it...( Interruptions)
SHRI ARUN JAITLEY: No, I am not...(Interruptions)

This is narrow myopic thinking. When you drive your car on the strength of that petrol, you use the highway; and somebody has to pay for that
highway, you must bear that in mind. Nowhere in the world, has infrastructure come for free. Somebody has had to pay for it. Therefore,
Governments are paying...(Interruptions)

You left a dead sector as far as the national highway was concerned. I had repeatedly said that highway construction had come down to a single
digit kilometre every day. Our target is to take it back to 30 kilometres per day. Today, it is back to 21 kilometres. This year, India is going to see
10,000 kilometres of highway being constructed. That is what is reviving this economy.

You sanctioned for the Pradhan Mantri Gram Sadak Yojana, a sum of Rs. 8,000 crore a year. This year, between the Centre and the States, there is a
huge amount of monies that we have saved. We are sanctioning about Rs. 17,000 crore to Rs. 18,000 crore and the States are sanctioning another
Rs. 9,000 crore. Three times is the increase in the outlay on the rural roads itself...( Inferruptions)

HON. DEPUTY-SPEAKER: Okay.

...(Interruptions)
SHRI BHARTRUHARI MAHTAB: Mr. Deputy-Speaker, Sir, I have a question other than this.
SHRI ARUN JAITLEY: Let me just complete.

Therefore, construction of world class infrastructure is in larger public interest. It is a part of prudent economic management that part of that benefit
goes to the consumer, part of it is diverted into infrastructure and that is how public funding has kept the Indian economy going and improving upon
the infrastructure.

SHRI BHARTRUHARI MAHTAB: Deputy Speaker, Sir, when I was participating in the discussion that time the hon. Finance Minister was not present
and, that is why, I have kept that question so that he can hear it directly from me.

Two days back, we had discussed about the dividend that is to be paid to the Consolidated Fund of India by the Railways. We have a very energetic
Railway Minister who gave us the statistics as to how other foreign countries are providing fund to Railways. Here, we are discussing about
infrastructure. It is a legacy that Railways has to pay dividend to the Consolidated Fund of India. I happened to be the Chairman of that Committee.
Mr. Venugopal is also a Member of that Committee. A number of other members are also there. I sat through that discussion. Invariably, the Report
was before the House since last December. Many of the members said that Railways should not give any dividend to the Consolidated Fund of India.
Even to a certain extent the Railway Minister also said this. The former Minister of Railways and the former Minister of State for Railways had also
said that Railways should not give dividend to the Consolidated Fund of India.

I would like to understand from the Finance Minister that if Railways does not have to pay any dividend to the Consolidated Fund of India then do
away with this Railway Convention Committee. If Railways has to pay dividend to the Consolidated Fund of India then the Finance Ministry should
also not plead for dividend. We need an answer for that. If it is not proper and correct to answer this question now, at least, ponder over it and give
the answer.

SHRI ARUN JAITLEY: I can only say this that my answer is the same. At the end of the year, I have to balance the accounts. I can waive off charges
of everybody but then on one day do not argue for a cap.

HON. DEPUTY SPEAKER: I shall now put the Supplementary Demands for Grants First Batch (General) for 2016-17 to the vote of the House.
The question is:

"That the respective supplementary sums not exceeding the amounts on Revenue Account and Capital Account shown in the third
column of the Order Paper be granted to the President of India, out of the Consolidated Fund of India, to defray the charges that will

come in course of payment during the year ending the 315t day of March, 2017, in respect of the heads of Demands entered in the
second column thereof against Demand Nos. 1 to 3, 5to 7, 9, 12 to 20, 28, 29, 32, 34, 37, 38, 42, 44, 48, 50 to 52, 54, 58, 60, 61, 64,
66, 68, 74 to 77, 81, 82, 84, 85, 87, 89 and 93 to 98."

The motion was adopted.

HON. DEPUTY SPEAKER: The Supplementary Demands for Grants First Batch (General) for 2016-17 are passed.
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